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LOK SABHA DEBATES

LOK SABHA

Thursday, December 11, 2003/Agrahayana 20, 1625
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Speaxer in the Chair
[Translation]

KUNWAR AKHILESH SINGH (Maharajganj, Uttar
Pradesh) : Sir, Cane growers of the country are not being
paid the minimum support price of Sugarcane. . . .
(Interruptions) They are being exploited by the Sugar miil
owners. . . .(Interruptions) The issue of cane growers is very
vital. . . .(Interruptions)

SHRI SHRIPRAKASH JAISWAL (Kanpur) : Mr. Speaker,
Sir, every year one crore people are being rendered
unemployed in the country. . . .(Interruptions) Hon'ble Prime
Minister had stated to provide employment to one crore
people every year. . . .(Interruptions)

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Mr.
Speaker, Sir, Bhartiya Janta Party has distributed twenty
rupees notes after affixing their stickers on them. | have
a note of the denomination of twenty rupees on which
sticker is affixed. . . .(Interruptions)

MR. SPEAKER : The notices which | have received,
include notices on the issue of unemployment.

[English]

SHRI K. YERRANNAIDU (Srikakulam) : Sir, in Andhra
Pradesh everywhere. . . .(Interruptions)

MR. SPEAKER : There is need to fix minimum support
price for sugarcane ~ this issue is being raised by Kunwar
Akhilesh Singh for a long time.

(Interruptions)

MR. SPEAKER : As already deciared, | am not in a
position to allow the suspension of Question Hour. As
regards the notices for Adjoumnment Motions, these are
not the subjects for Adjournment Motions. The only thing
is that on these subjects you wanted a reply from the
Minister.

[Transiation)

| can understand that the issue of unemployment is
very vital and it should be discussed in the House. It was
also discussed in the last session and if you want to
discuss it in this session, then there is one way that we
will place it before the Business Advisory Committee and
| think no body will oppose it.

SHRI SHRIPRAKASH JAISWAL : Mr. Speaker, Sir, the
problem of unemployment is a big problem and so long
as you do not suspend the Question Hour. . . . (Interruptions)
The urgency of this problem will stand diluted. As such,
please suspend the question hour and hold discussion on

this issue. . . .(Interruptions)

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, the
issue of Cane growers is the biggest one. . . .(Interruptions)

MR. SPEAKER : | am in a mood to allow discussion
on this subject. You start the discussion and after the
discussion is over, the Minister will give the reply. You may
raise the discussion during Zero Hour. | will ask the Minister
to remain present in the House.

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, the
issue of Cane growers is a very serious issue. The Cane
growers are not being given the fair price.

11.03 hrs.

(At this stage, Kunwar Akhilesh Singh and some
other hon. Members came and stood on the
floor near the Table)

MR. SPEAKER : Why do you come in the well. You
9o to your seats. | do not like your coming in the well. The
issue raised by you is an important one but the practice
of rushing in the well is wrong. It does not behave of you.
You go to your seats. Do not try to put pressure on me
in any way. You are not going to get anything in this way.
| have said that | will ask the Minister to give reply but
first you go to your seats.

KUNWAR AKHILESH SINGH : On this issue, we will
go to any extent if required.

MR. SPEAKER : Where is the need of your going o
any extent? | am allowing discussion on this issue and
the Minister will give the reply.
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KUNWAR AKHILESH SINGH : Now the sugarcane is
ready to be sent for crushing. . . .(Interruptions) The
curshing season has started. But Govemment of India has
not started procuring the sugarcane. . . .(Inferruptions)

[English]

MR. SPEAKER : | will go to the Question Hour now.
Q.N. 141, Shrimati Kanti Singh.

(Interruptions)
[Transiation]

MR. SPEAKER : | have started the Question Hour.
Shrimati Kanti Singh.

(Interruptions)

MR. SPEAKER : | can ask the Minister to give reply.
First you go to your seats.

(Interruptions)

MR. SPEAKER : Do not try to put pressure in this way.
There is no deadlock between you and the Chair. You
should keep it in mind. The deadlock may be between you
and the Government. Why are you disturbing the entire
House.

(Interruptions)

MR. SPEAKER : In this way you are not going to exert
any pressure on me. You should not try for it. | am not
allowing you.

(Interruptions)

MR. SPEAKER : In this way your behaviour is wrong.
| am not appreciating that. You go to your seats and speak
from there. There is no need of your coming in the well.
| give you two minutes to express your views. But | will
not allow anyone in this way. | will allow neither you nor
any other Member. It is upto the House. First | will listen
to you and then | will give my decision.

11.06 hrs.

(At this stage Kunwar Akhilesh Singh and some
other Hon. Members went back to their seats)

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, when.
three tarmers were killed in Munderwa during the last

session, only then the Government woke up from slumber.
They had enhanced the Statutory Minimum price of
sugarcane from Rs. 64 to Rs. 69. This year the Government
have not fixed the statutory minimum price of sugarcane
whereas the Commission for Agricultural Costs and Price,
Govemment of India, has suggested Rs. 73 as the statutory
minimum price. The Government of India have not
announced that price so far due to which. . . .(Interruptions)
They are anti farmer. Therefore, they are talking like this.
. . .(Interruptions)

MR. SPEAKER : Please sit down.
(Interruptions)

KUNWAR AKHILESH SINGH : My humbie submission
is that you please direct the Minister of Agriculture that the
Government of India should announce the Statutory
Minimum Price of sugarcane for this year, at an early date
so that the farmers could be saved from exploitation by
the sugar mill owners. . . .(Interruptions)

SHRI SHRIPRAKASH JAISWAL : Sir the problem of
unemployment is a national problem. We have not entered
in the well of the House. . . .(Interruptions)

MR. SPEAKER : | have listened to you. Let me give
my decision about that. You have not entered in the well
of the House. For that | appreciate you and convey my
thanks to you. There is no need of entering in the well.
You, have framed the rules for the conduct of Business in
the House and | have to work according to those rules.
| have already made it clear to all the Members that the
manner in which pressure is being exerted on me, is totally
unacceptable to me and | would not succumb to it. | would
only say that your question is important. Kunwar Akhileshii
met me in the Chamber. | told him that his question was
important and | could request the hon. Minister in this
regard. You revise the question and hon. Minister will reply
to it. It will be my pleasure if it is included in the agenda
of the day. Otherwise also, during zero hour | would
request the Minister to coms out with a reply in two minutes
time. This is the only wayout. Today | have tolerated your
coming to the well of the House but for the next time on,
| would like to caution you against coming into the well
of the House. This neither behave on part of any Member
of the House nor does it add to the dignity of the entire
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House. | will try my best to speak to the hon. Minister about
your question and ask him to give its reply. You please
cooperate with the Chair and do not ever try to breach
the sanctity of the well of the House.

[English]

SHRI K. YERRANNAIDU : Mr. Speaker, Sir, please give
me a minute. . . .(Interruptions)
[Translation]

SHRI SHRIPRAKASH JAISWAL : Sir, unemployment is
a national level problem.

MR. SPEAKER : We will discuss about it. The subject
is in my knowledge. We will certainly hold discussion on
t

[English]
Please sit down. | have gone to the Question Hour.

SHRI K. YERRANNAIDU : Sir, two Indians are being
held by the Talibans. They are under the control of Talibans
for the past four days. . . .(Interruptions) The Government
of India has to interfere immediately to safeguard the lives
of these Indians. They hail from Nellore district of Andhra
Pradesh. What is the Government’s reaction on this?. . .
(Interruptions)

SHRI MOHAN RAWALE (Mumbai South Central) : Sir,

it is a very serious matter. . . .(Interruptions)

SHRI K. YERRANNAIDU : Sir, it has been coming in
the newspapers for the past two days. | request the
Govemment in this regard. . . .(Interruptions)

MR. SPEAKER : The Minister will give the reaction at
the right time.

[Translation]

SHRI SHRIPRAKASH JAISWAL : Sir, what is your
ruling on the problem of unemployment?

MR. SPEAKER : My ruling in this regard is that a
debate should be heid on this subject. The debate on this
subject should be heid for 3-4 hours. | will raise this matter
before BAC and hoid a discussion on it.

ORAL ANSWERS TO QUESTIONS
11.08 hrs.

[Enghksh]
Advertisement on Gandhiji

+
*141. SHRIMATI KANTI SINGH :
DR. RAGHUVANSH PRASAD SINGH :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the Ministry has issued an advertisement
on the Gandhiji's birthday this year inscribing deliberate
attempt to belittle Gandhi's Legacy of non-violence quoting
him as saying “I would rather have India resort to arms
in order to defend her honour than to remain a helpless
witness to her own dishonour” against the established
Gandhian philosophy;

(b) if so, whether there has been a strong opposition
from various quarters in this regard; and

(c) if so, the reaction of the Government thereon?
[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (c) A Statement is laid on the
Table of the House.

Statement

(a) The quote used in this years advertisement
on Gandhiji's Birthday does not dishonour Gandhian
philosophy. Instead, it stresses Gandhiji's concern for
India's honour and dignity. The quote used was taken from
a book on Gandhiji ttled ‘Mahatma - Life of Mohandas
Karamchand Gandhi' (Volume-ll) written by Shri D.G.
Tendulkar and published by Publications Division, Ministry
of Iinformation and Broadcasting. The said quote was
written by Mahatma Gandhi in an article entitied The
Doctrine of the Sword’ written by him in ‘Young India’ on
August 11, 1920.

(b) and (c) in so far as DAVP/Ministry of | and B are
concemned, no reaction from any quarter regarding this
advertisement has been received.
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SHRIMATI KANTI SINGH : Mr. Speaker, Sir, the
hon. Minister has stated in part (b) and (c) that in
respect of this advertisement no reaction has been
expressed from any quarter. The advertisement issued by
the Ministry of Information and Broadcasting reads like
this :

“Main Bharat ke apne apman ka asahay sakshi bane
rahneki apeksha, main uske samman ki raksha ke
uddeshya se hathiyar ka sahara lene ko rahoonga”.
(! would rather have India resort to arms in order to
defend her honour than to remain a helpless witness
to her dishonour)

Mr. Speaker, Sir, “Ahimsa Parmodharmah”™ is the
epitome of Gandhian Philosophy. He always taught the
lesson of ‘Ahimsa’ (Non-violence). The quotation used by
your Ministry was taken from “young India”. They say that
No reaction has been expressed in response to it. | want
a reply to it. | would like to quote the reaction, which has
been received in that regard.

[English]

““Vadodara-based editor of Bhoomi Putra Jagdish
Shah said : “They have murdered Gandhi. He was a
firm believer of non-violene, they have quoted him
without giving the reference.

Vedchhi-based Narayan Desai, who was in
Ahmedabad where his four-volume biography on
Mahatma Gandhi in Gujarati was released, said : “The
sdame advertisement was issued by some other
organisations aiso, they are using him to serve their
purpose. They find him more important for selfish
reasons, not for his ideals.”

Veteran Gandhian Chunibhai Vaidya said that “Gandhi
once said he would consider it non-violence if a
woman while protecting her honour kiled someone.
Can such a statement be used to say he espoused
violence?”

A group of human rights activists, including Rohit
Prajapati Nandini Manjrekar and Anand Mazgaonkar,
said “they were horrified to see the advertisement.

The mischievous intent of the advertisement is
obvious. . ™

DECEMBER 11, 2003

to Questions 8

[Translation]

| would like to know as to how the Minister could not
get the relevant information whereas a lot of reaction has
been expressed in this regard.

SHRI RAVI SHANKAR PRASAD : Mr. Speaker, Sir,
DAVP under our Ministry floats an advertisement in the
newspapers of the country on three occasions i.e. on 26th
January, 15th August and 2nd October. Shri D.G. Tendulkar
has written biography of Mahatama Gandhi in eight

volumes which has been brought out by our publication
division.

[English]

SHRI A.C. JOS : They do not have any other quote
than this. . . .(Interruptions)

SHRI RAVI SHANKAR PRASAD : Please allow me to
speak.

[Translation]

This book was first brought out in 1951 and in 1961
it was reviewed and then reprinted. Its introduction has
been written by Jawahar Lal ji. He has written in his book.

[Engtish]

“It brings together more facts and data about Gandhi
than any book that | know. | consider this book to be
of great value as a record not only of a life of a man
in supreme generation, but also as a period in India's
history”

[Transiation] .

There is a quotation from an article written by Gandhiji
and appearing in “Young India” on 11th August, 1920
wherein Gandhiji has written. “lif one has to choose
between cowardice and violence which one has to be
opted for”. It was said in that context there. There he said :

[English]
‘t | have to choose between cowardice and
violene. . . " Certainly, he gave certain instances.
There, he said that “the honour of the nation is
supreme and if that requires violence. certainly it
is. . ." He made those comments there.
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[Transiation]

He aiso stated that it was because of that they
participated in Boar war. He also made a mention of it.
What | want to say is that there is a need to look into
the overall personality and thinking of Gandhiji. | would
humbly like to tell Smt. Kantiji in the context of reply to
her question that we have mentioned it in the reply that
DAVP has not received any objection in this regard. So
far as the reaction expressed in various newspapers is
concerned, | would like to state that our's is a democratic
system of Govemance and everyone has the freedom to
express themselves through free press. If the Government
of India based on the views expressed by Gandhiji in this
book has published a quotation in respect of choosing
between cowardice and violence in the context of national
honour and pride in my opinion that this would be the exact
depiction of Gandhiji's personality. It is not that we do not
give it. We give it every year and sometimes we give
quoted quotation. There is need to look into the totality of
his personality if we see it in its entirety, the point stated
by Gandhiji in honour of the nation, is perfectly alright.

SHRIMATI KANTI SINGH : Mr. Speaker, Sir, | want to
know as to why the hon’ble Minister has cited this quote.
A lot has been said in the Gandhian Darshan. All the
Members of this House know it.

[English]

SHRIMAT!I MARGARET ALVA : Sir, we already know
that.

[Translation]

SHRIMAT! KANTI SINGH : The entire country is well
aware of it and the Minister of information and Broadcasting
is well aware that the communal forces in the country
particularly Sangh Parivar has been deadly against the
Gandhian philosphy and ideology of Gandhiji. it has been
their tradition to present Gandhiji's thoughts in a distorted
manner.

Mr. Speaker, Sir, Sangh Parivar bring out a megazine
namely, ‘Panchzanya’ and this fact can be corborated by
going through that magazine. A layman of this country
know that Gandhiji had attained freedom for the country
by means of truth and non-violence. Keeping this in mind

AGRAHAYANA 20, 1925 (Saka)

to Questions 10

what message does the hon'ble Minister want to give to
the people of the country by citing this quotation. This
advertisement is published only for ten per cent population
and | want to know the reaction of the common man to
this and what does the hon’ble Minister want to say to the
people of the country. This is what | want to know?

SHRI RAVI SHANKAR PRASAD : Mr. Speaker, Sir, the
DAVP has been publishing advertisements on the
occasion of 2nd October every year. We are in power for
the last five-six years. These are published with some
dictum every year. As | said in the beginning, Pandit
Jawahar Lal Nehru has made a good and useful comment
about the authenticity of this book. This book was published
in 1951. . . .(Interruptions)

SHRIMAT! KANT! SINGH : This is a good book but
what is the impact of this Book on the general public and
what does the hon'ble Minister want to convey by citing
this quotation?

SHRI RAVI SHANKAR PRASAD : Mr. Speaker, Sir, |
would like to say only this much that Gandhiji has said
this in the context of cowardice. . . .(Interruptions)

[English]
SHRI A.C. JOS : Please do not speak about Gandhiji.
[Translation)

SHRIMAT! KANT! SINGH : Mr. Speaker, Sir, this
quotation has not been cited in this context. For what
purpose this book has been published?

MR. SPEAKER : Shrimati Kanti Singhji, your question
has been replied to. Please sit down.

SHRI RAVI SHANKAR PRASAD : Mr. Speaker, Sir, |
do agree the fact that Gandhiji had written this keeping
in view the security and dignity of the country which is
relevant even today. So far as ideology of Sangh Pariwar
is concemed, | would like to tell Shrimati Kanti Singh with
all humility that she should try to avoid this political remark
after a crushing defeat in elections. . . .(Interruptions)

[English]
SHRI ADHIR CHOWDHARY : Mr. Speaker, Sir, the

hon. Minister is contradicting his own statements. . . .
(Interruptions) Sir, | am on a point of order. The hon. Minister



11 Oral Answers

has stated that no objection, from any quarter, has been
received in this regard. But in his reply, the hon. Minister
states that no reaction has been received in this regard.
What is the distinction between the words ‘reaction’ and
‘objection’?

MR. SPEAKER : The hon. Minister has already replied
to that also. He has stated that he did not receive it. You
have not listened to him properly. He has said that the
Government has not received it. This is not a point of order.

[Translation]

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, Sir,
we have got truth and non-violence in legacy. 2600 years
ago lord Mahavira and Lord Budha gave message of truth
and non-violence to the world which Gandhiji practised.
It was mot unfortunate for us and an irony that Gandhiji
was assassinated in this country. Everybody know who was
the assassin. . . .(Interruptions) People are talking about
this*. It is being asked as to who was the assassin. . .
.(Interruptions)

SHRI RAMDAS ATHAWALE (Pandharpur) : *. . .
(Interruptions)

[English]

MR. SPEAKER : All objectionable words will be
expunged from the record.

[Translation]

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker, Sir,
Gandhiji was assassinated and now his ideology is being
distorted and the Govemment is unaware of it. All
Gandhians are upset with the advertisement published by
his Ministry. All the people have expressed their reaction
thereto and the Government are unaware of that and the
hon'ble Minister is justifying that advertisement. In that
advertisement various quotes of Gandhiji are given. For
example if one has to choose from cowardice and
violence, Gandhi has preferred to choose violence. But it
does not mean that violence. . . .(Interruptions)

MR. SPEAKER : Dr. Raghuvansh Prasadiji, please wait
a minute.

(Interruptions)

DECEMBER 11, 2003

to Questions 12

MR. SPEAKER : Don't you listen that | am speaking.

SHR! RATTAN LAL KATARIA : He should apologise
for this. . . .(Interruptions)

SHRIMATI KANTI SINGH :
apologise?

What for the should

SHRI BISHNU PADA RAY : Mr. Speaker, Sir, | would
like to say.*

[English]

MR. SPEAKER : | have already said that if what he
has said is objectionable, it will be removed from the
records.

SHRIMATI MARGARET ALVA : What is objectionable?

MR. SPEAKER : The objectionable part is that you are
interfering and nothing else. If what you have also said
is objectionable, it will be removed from the record and
there is nothing to worry about.

[Translation]

DR. RAGHUVANSH PRASAD SINGH : The ideology
of Gandhiji has been misquoted. He has rightly said that
he did not consider it violence if a woman while protecting
her honour kill someone.

Second thing he has said is that if one has to choose
from cowardice and violence, one should choose violence.
They have misquoted Gandhiji for their own benefit by
saying that despite being non-violent Gandhiji had
preferred violence in case of adverse situation. All
Gandhians are upset with this and they say that they are
not aware of any reaction. This has published in the Indian
Express, a leading newspaper of the country and our
Minister of lnformqtion and Broadcasting is unaware of this.
He is deliberately trying to supress this thing. | would like
to say that he will have to make clear the context otherwise
it will be misconstrued. Humanism is Gandhism. The
people of Hindu world accept the fact that disguised
humanism is Gandhism. What people from India and other
parts of the world has said. . . .(Inferruptions) Can't you
understand this. You cannot understand this. It is the

*Expunged as ordered by the Chair.

*Expunged as ordered by the Chair.
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‘Urjadarshan’ of Gandhiji, it is humanism and Gandhism.
When Dr. Lohia went to meet Einstein. . . .(Inferruptions)

MR. SPEAKER : You ask the question. Why don't you
ask your question? It's Question Hour and you should ask
your question.

DR. RAGHUVANSH PRASAD SINGH : What is the
rationale behind misinterpreting the philosophy of Gandhiji?
The Hon. Minister may kindly tell us.

SHRI RAVI SHANKAR PRASAD : Hon Mr. Speaker, Sir,
hon. Member Raghuvansh Babu comes from my State
Bihar. His scholarship and eloquence is par excellence
and | cannot say anything about it. But this much | must
say that it would be great if the conviction in and
commitment to truth and non-violence he has could also
be refiected in my State where his party is in power. But
this is a different issue. He said one thing as to how
| quoted him. What have | said? | am quoting it from the
“Young India” as to what Gandhiji had said on 11 August,
1920.

DR. RAGHUVANSH PRASAD SINGH : The hon.
Minister is referring to Bihar. | would like to tell you that
such is the glory of Bihar's soil which made Mohandas
Karamchand Mahatma Gandhi. This is the Karmabhoomi
of Bhagwan Mahavira and the Buddha. This is the land
which ruined the killers of Gandhiji, sent Advani behind
bars and Bihar is the destroyer of wrong doers and rioteers.
. . .(Interruptions)

SHRI RAVI SHANKAR PRASAD : Hon. Member,
Raghuvansh Babu has said as to what ! have quoted.
. . .(Interruptions)

MR. SPEAKER : Please listen, the hon. Minister is
replying.
SHRI RAVI SHANKAR PRASAD : | would like to quote

before you what Mahatma Gandhiji wrote in the “Young
India” on 11 August, 1920.

[English]

“I would rather have India resort to arms in order to
defend her honour than she should in a cowardly
manner become or remain a heipless witness to her
dishonour.”

AGRAHAYANA 20, 1925 (Saka)
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[Transiation]

He referred to the honour and, security of India, and
Raghuvansh Babu had unfortunately referred to his
assassination. This has been raised time and again, it has
been made clear by the Commission. This is not true and
it should be expunged from the records. Raghuvansh Babu
should not level such baseless allegations. . . .(Interruptions)

MR. SPEAKER : Krishna Bose ji, you ask your
question.
(Interruptions)
[English]

SHRIMATI KRISHNA BOSE : Sir, this is a very important
question. Gandhiiji is our greatest leader. We must not be
carried away either by this side or that side. We must think
of this as a very serious proposition. | do not think the
Government have misquoted him, they have just quoted
him. That is not the problem here. | do not see any reason why
the opposition are attributing motives as if they have quoted
it on purpose. | do not see what the problem is.

Two questions were raised by two Members from
Bihar. Bihar was the centre of Quit india movement. They
should be proud of that. It is true what the Minister said
that if the choice was between cowardice and violence,
Gandhiji would have preferred violence. Gandhiji had said
that again and again. There is no doubt about that. . . .
(Interruptions)

In April, 1942 he said that he was prepared “to take
the risk of violence to end the great calamity of slavery”.
. . .(Interruptions) Gandhiji said again and | quote, “Ordered
anarchy is worse than real anarchy” He said that if India
had a sword, he would have asked them to take the sword.
We did not have the sword at that time.

My friends in the Congress, let me read one quotation
of Gandhiji. He said, “Ahimsa with me is a creed.” Yes it
was a creed with him. “But it is never as a creed that |
placed it before India. | placed it before the Congress as
a political weapon to be employed for the solution of
practical problems” You should remember that as
Congressmen. . . .(Interruptions)

We are in no way belittling Gandhiji's Ahimsa which
is a great creed. But we must have a balanced view.
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.. .(Interruptions) My question to the Minister is as to why
his anwer is somewhat apologetic? He is not dishonouring
Gandhiji's philosophy. We should always place Gandhiji's
views in an objective and balanced manner. He was a very
complex character and a great man. We honour him by
placing him as a balanced character.

MR. SPEAKER : Mr. Minister, this is just an observation.
If you want you can respond.

SHRI RAVI SHANKAR PRASAD : Sir, | deeply
appreciate the kind words she has used.

DAVP has always stated the facts about Gandhi in the
last 35 years which in a way brings the totality of the work
of the ideals and personality of Mahatma Gandhi. Gandhiji
was a toweriing figure, a man of peace, and also a man
of profound philosophy. We need to understand Gandhiji
in an objective manner. It is very important to the future
generations of India also to learn Gandhiji in totality. That
is what we need today. We are not apologetic, we are very
clear. We understand the philosophy of Gandhiji, and we
shall try our best to project that in an objective manner.

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, |
would like to assure the House through you that the hon.
Minister has correctly quoted two sentences from the article
“The Doctrine of the Sword™ written in Young India by
Gandhiji on August, 11. But if he can read two sentences,
| do not see why his Ministry cannot read the rest of the
sentences in excactly the same article. Unlike Shrimati
Krishna Bose who jumped from 1920 to 1942, | would like
to remain with the article.

Immediately after the second quotations which the
hon. Minister read, Gandhiji said :

“But | believe that non-violence is infinitely superior
to violence, forgiveness is more manly than
punishment.”

He goes on in the same article to say :

“I am not a visionary. | claim to be a practical idealist.
Religion of non-violence is not merely meant for the
nshis and saints. It is meant for the common people
as well. Non-violence is the law of our species as
violence is the law of the brute.”
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He goes on to say :

“I have, therefore, ventured to place before India the
ancient law of self-sacrifice. . .Non violence in its
dynamic condition means conscious suffering. It does
not mean meek submission to the will of the evil-doer,
but it means putting one’s whole soul against the will
of the tyrant.”

Then, he goes on to say :

“And so, | am not pleading for India to practise non-
violence because she is weak. | want her to practise
non-violence being conscious of her strength and
power. No training in arms is required for realisation
of her strength.”

And, in the end, Gandhiji says :

“If India takes up the doctrine of the sword, she may
gain momentary victory. Then India will cease to be
the pride of my heart.”

The BJP has won a momentary victory and that is why
India, under the BJP, has ceased to be the pride of my
heart. | challenge the hon. Minister to deny all these things
that | read from exactly the same article. They have chosen
to take one sentence out of context to mislead the country.

| demand, Sir, that this is a matter of such a great

importance that we should have a Half-an-hour discussion
on this.

SHRI RAVI SHANKAR PRASAD : Sir, as | said at the
outset, for the last 35 years we are keeping on giving
quotations from Gandhiji's work on 2nd October. This
year, we gave this. Whenever we give one to two-line
quotation, we cannot give 20 lines or 30 lines or one
paragraph.

Let me assure Shri Mani Shankar Aiyar that the people
of this country know Gandhiji very well. They have profound
respect for Gandhiji, and we shall try to ensure that the
great work and philosophy of Gandhiji are always
respected. We have also got the people’s support.
Howsoever they may wish, let us not bring in the political
issues here. That is what | wanted to say.

SHRI MANI SHANKAR AIYAR : Sir, may we have a
Half-an-hour discussion on this Question?
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MR. SPEAKER : This Question has aiready taken more
than half an hour. But if the Members want to discuss it,
yes they may raise it under the device of Half-an-hour
discussion.

SHRIMAT! MARGARET ALVA : Sir, the whole Ministry
is being misused. . . .(/nterruptions)

[Translation]

DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
through you | want to know only this much from the
hon. Minister that as Gandhi ji spoke of the security and
honour of the country, when Pakistan attacked India, did
our forces go there by asking Gandhiji? So do they want
us to remain a silent spectator to Pakistan's attack and
own dishonour? | would request the hon. Minister to repeal
this quote of Mahatma Gandhi again and again so that
Gandhiji could be honoured in real sense of the term.
. . .(Interruptions)

[English]
MR. SPEAKER : Mr. Minister, no reply is required.

(Interruptions)
[Translation]

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir,
reference has been made here about the assassination
of Mahatma Gandhiji. . . .(Interruptions) | walk out of the
House.

11.34 hrs.

(At this stage Shri Ramdas Athawale and some
other Hon. Members went back to their seats.)

[English]
MR. SPEAKER : This matter is over now, and | am
going to the next Question.
Task Force on FM Radio

+
*142. SHRI RAM MOHAN GADDE :
DR. M.V.V.S. MURTH! :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

AGRAHAYANA 20, 1925 (Saka)
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(a) whether the Govemment propose to allow the
private FM Stations across the country to broadcast news
on their frequencies;

(b) if so, whether the Government had set up/
propose to setup any task force to review the policy in
relation to national security aspect and observance of
programme code like the one followed by All india Radio
presently;

(c) if so, the details thereof alongwith the terms and
reference of the task force;

(d) the time by which the new policy is likely to come
into effect;

(e) the amount earned by the Government from F.M.
licence fees during the last three years and till date so
far, and

() the number of FM. players declared defaulters
alongwith the penalty imposed on each F.M. player during
the above period?

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (f) A Statement is laid on the
Table of the House.

Statement

(@) to (c) The Government had, on 24th July,
constituted a Committee to make recommendations for
radio broadcasting for phase Il. The details of the terms
and reference of the said Committee is placed at the
Annexure-I. The Committee has on 17th November, 2003
submitted its report to the Government.

(d) No time frame can be indicated for the decision
on the recommendations of the Committee.

(e) A total sum of Rs. 23346.85 lakhs, which
includes licence fees, reserve licence fees, earnest money
deposit, sale of tender document and encashment of bank
guarantees have been received by the Government till
date.

() Licence Agreements were signed with 16
companies for 37 stations in 19 cities, to establish,
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maintain and operate FM Radko broackcast siadons o v Sugpestins /or imMpovemen 7 content being
certain terms and conditions. The details of the companies broadcast and considering the inclusion of
who violated terms and conditions of the licence and the news.

action taken thereon are given in the Annexure-Il. )
(vij Examining the possibility of having non-
Annexure-| commercial, non-advertisement driven channels,
to be operatedflicenced by the same commercial
broadcasters; terms and coditions thereof;
consideration of whether type of content of these
channels could include subjects related to the
heritage and culture of india.

The Terms of Reference of the Committes, constituted
by the Government, on 24.07.2003, to make
recommendation for Radio Broadcasting
for Phases Il

(i) Determining a transparent and effective bidding/
auction process to be adopted for allotment of
frequencies.

(vii) Recommendations for a code of conduct in
programming matters and method of strict
enforcement for violations thereof.

(i) Assessment of a viable licencee fee structure for
the various cities (one time entry fee, fixed
licence fees, revenue sharing etc.) to be based
on clearly defined parameters.

(viii) Assessment of whether colocation is necessary
and desirable and if found otherwise, approach
to be adopted in the metros, where colocated
set ups involving huge investments stand

(i) Suggestions regarding extent of foreign equity operationalised.
participation in private FM in order to make them
economically more viable/sustainable while also
keeping in mind regimes in other sectors and
requirements of national security.

(ix) Determining the legal implications of the regime
which may be proposed vis-a-vis the existing
one.

(x) Formulating draft bidding documents and contract/

(v) Study the desirability and legal implications of licence agreement.

making modifications in licensing regime of

Phase-| licencees should a different licensing (xi) Other matters as may be referred to the
regime be proposed for phase-Il. Committee from time to time.
Annexure-il
S.No. Name of Company Stations Action/Other remarks
1 2 3 4
1. M/s. Vertex B, casting Co. Pvt. Ltd. Kolkata, Indore, Bhopal  Bank Guarantee encashed
and Visakhapatnam
2. Ms Millenium Delhi B.cast Pvt. Ltd. Delhi The. Company Obtained stay from High Court
against encashment of Bank Guarantee.
3. Ms Millenium Chennai B.cast Pvt. Ltd. Chennai The Company Obteained stay from High Court
against encashment of Bank Guarantee.
4. Wd Mid-day Radio North (india) Ltd. Delhi The Company Obtained stay from High Court
against encashment of Bank Guarantee.
5. Md Mid-day B'casting South (India) Ltd. Chennai The Company Obtained stay from High Court

against encashment of Bank Guarantee.
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1 2 3 4
6. Ms. Entertainment Network India Ltd. Hyderabad, Lucknow The Company Obtained stay from High Court
and Cuttack against encashment of Bank Guarantee.
7. MW/s. Music Broadcast Pwvt. Ltd. Nagpur and Patna The Company Obtained stay from High Court
against encashment of Bank Guarantee.
8. M/s Millenium Mumbai B’'Cast Pwt. Ltd. Mumbai Licence revoked and Bank Guarantee

encashed. Station is however being run under
Court Order.

[English]

SHRI RAM MOHAN GADDE : Sir, will the Government
direct the FM Stations, which will be broadcasting the
news, to cover the important developmental activities
taken up by the States in a fair and objective manner?
Will they also cover the policy initiatives of the State
Governments?

SHRI RAVI SHANKAR PRASAD : In terms of the
exacting policy, we do not permit broadcast of news on
FM Channels. We had set up a task force and it had made
certain recommendations also. One of the points of
recommendations is that news ought to be permitted.

We had put the substance and summary of the whole
recommendations on the website. The Cabinet and the
Government of India will have to take a view on it, and
thereafter, the question as to whether the State-specific
news will be permitted or not will have to be considered;
the Cabinet and the Govemnment of India have to take a
view on the indirect permissions.

SHRI RAM MOHAN GADDE : May | know whether the
Government would provide opportunity to the State
Governments to set up Radio Stations subject to such
conditions and restrictions as may be necessary, in the
national interest?

SHRI RAVI SHANKAR PRASAD : As of now, we have
three schemes. One is Akashvani Public Broadcaster. The
second is the FM Channel. We also have come up with
a concept of Community Radios, whereunder any
recognised educational institutions could establish
Community Radio Stations.

As far as the State Government’s specific radio stations
are concemed, we have presently no proposals. Having

said that, the State Govemments are giving due coverage
at the existing Radio Stations themseives, including
sponsored programmes. Many Chief Ministers are also
having dialogue with the people. Therefore, all the required
needs of the State Governments, as far as projection of
public broadcaster is concemed, are certainly taken care
of.

DR. M.V.V.S. MURTHI : FM Radios have been allowed
in 37 Stations in 19 cities run by 16 companies. Out of
that, eight companies have defaulted. Licence has also
been cancelled in the case of one of the companies, but
still it is continuing to broadcast. There must be some
inherent loophole in the licensing system. it seems that
without observing legal points, licences have been given.
Otherwise, even after cancellation, how can one broadcast?
You can always take the plea that it is in the courts.

We have the earlier experience in the case of other
channetls that even after the licence was over, money was
not being given or we have not collected dues.

In those 16 companies — whichever company has
defaulted - have you identified their inter-relationship?
There is a commonality in those companies. All the
companies or most of them or maybe, all the eight
companies might have been promoted by one single
organisation, if this is the trend, in future, FM radios will
create havoc in the country. They cannot be truthful.

MR. SPEAKER : Please ask your dquestion. We
have very little time. Half an hour is taken by the first
question.

DR. M.V.V.S. MURTHI : More than half an hour is taken
by the first question. Please aliot at least ten minutes for

this question.
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MR. SPEAKER : Unfortunately, it has taken half an
hour. So, we want to finish it soon.

DR. M.V.V.S. MURTHI : This is a very important
question.

MR. SPEAKER : But you can ask the question now.
DR. M.V.V.S. MURTHI : | am coming to the question.
MR. SPEAKER : Please come to the question.

DR. M.V.V.S. MURTHI : | am giving the background.

MR. SPEAKER : The Minister knows the background.
For all the questions, he knows the background.

DR. M.V.V.S. MURTHI : But it should come to the
knowledge of the House.

MR. SPEAKER : | will ask the Minister to give the
background and give answer also.

DR. M.V.V.S. MURTHI : We are discussing an important
topic in the House. The knowledge of the House is very
important.

May | know whether the Minister has studied the inter-
linkage between those eight companies? This is one.

Secondly, even afer cancellation of licences, if
somebody continues to broadcast, how could the revenues
be recovered? Tomorrow, one can plead saying that the
licence has been cancelled and he need not pay the
licence fee. So, | need specific answers from the hon.
Minister in this regard.

MR. SPEAKER : Mr. Minister, you may reply to both
part (a) and part (b) of the question.

SHRI RAVI SHANKAR PRASAD : We have got 22 FM
Stations installed — 14 in metros and eight in other cities.

Earlier there was an auction bidding process whereby
many parties came; some withdrew; some deposited the
money., but could not take the licence; some of them
executed the licence.

Now, under the new recommendations of the task
force, a new suggestion has come about, that we must
have a tendering process wherein there are certain pre-
qualifications. The Government of India has to take a view
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on that. We have certainly identified eight companies and
in one case we have encashed the bank guarantee
because of its default. In another case also we have
proceeded to that but many of them have aiready taken
stay from the court. The matter is pending there. The matter
has been heard and in many cases final orders are
awaited. Therefore, we will have to await the court verdict.
The hon. Members knows that when a matter is pending
in the court, we have to have restraint as far as that
particular matter is concemned.

DR. M.V.V.S. MURTHI : In the beginning itself | had
told you that you have the pretext of court. But how can
they continue after their licence is cancelled?

SHRI RAVI SHANKAR PRASAD : With the vast
experience, Shri Murthi will appreciate that we will have
to await the court verdict.

SHRI PAWAN KUMAR BANSAL : Sir, | am afraid. the
answer is not complete. Part (f) of the Question related to
certain FM players being declared as defaulters and the
penalty imposed thereon. In reply, the hon. Minister says
that the details of the companies which violated the terms
and conditions of the licence and the action taken thereon
are given in Annexture-ll. Kindly see Annexture-ll. There
are only three headings; Name of the company, Stations
and Action, other remarks. Precisely what was sought to
be known from the hon. Minister was, in each case what
is the reason and whether there is any violation of the
terms and conditions of operation or whether they are
guilty of default of payment of fee. There is a difference
between the two and the actions can be different in
different cases. We are concemed with both.

Out of these 17 stations which have been allotted to
16 companies, how many are the cases of default where
they have failed to pay you the licence fee, or whatever
it is, regularly. Secondly, have they violated any of the
conditions. So far, in phase-l, the condition is that they
cannot use. . . .(Interruptions)

MR. SPEAKER : Shri Bansal, please ask the question.
We have very limited time. Further questions are also to
be asked.

SHRI PAWAN KUMAR BANSAL : Sir, it is a valid thing.
There is a condition that they cannot broadcast news. We
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know that somewhere, in a different case, you would have
given permission to broadcast news in a different context,
to which there will be a lot many objections elsewhere.
Has any matter came to your notice where people have
violated the terms and conditions and in that case what
action have you taken? Besides that, the Minister has told
us that the recommendations are on the website. It was
in the fitness of things that when the Parliament had asked
a question a gist of the recommendations should have
been attached with this answer, which has not been done.

SHRI RAVI SHANKAR PRASAD : If the hon. Member
would kindly see, in reference to part (f) of the query itself,
names of eight parties and what actions are taken, are
given. As far as second part of your query as to whether
it has ome to our notice that certain parties broadcast news
is concerned, you are right. Three instances were brought
to our notice wherein certain FM channels broadcast news.
We had conveyed to them that it was not within the
meaning of the licence and they had agreed also. in two
cases it was found that it was an inadvertent slip and they
said that they would not repeat it. In one case, they said
that they had given only a particular financial news but
they said that they shall keep it in mind. Therefore, you
are right that three instances have been brought to our
notice. We have taken action and they have said that it
was an inadvertent mistake and it will not be repeated.

Proposal for Setting Up of Power Projects

+
*143. SHRI P.S. GADHAVI :
SHRIMAT! RAJKUMARI RATNA SINGH :

Will the Minister of POWER be pleased to state :

(a) whether the power projects commenced three
years back are still awaiting completion;

(b) if so, the reasons therefor;

(c) the names of the companies and capacity of
propesed power plants and the stipulated time within
which they were scheduled to be completed;

(d) whether the Govemment has fixed the
responsiility for non-completion of such projects;

(e) i so, the details thereof and action taken
thereon;
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(H  whether the Government is planning to identify
new areas for setting up of power projects in each State
during the year 2003-04;

(9) if so, the details thereof;

(h) whether the Govemment is likely to encourage
selting up of gas based power plants in the country in
future; and

(i) if so, the steps taken by the Government in this
regard?

[Translation]

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) to (i) A Statement is laid on the
Table of the House.

Statement

(a) to (c) During the year 2000 work in respect of 7
projects commenced out of which 5 have already been
completed. The list of 2 power projects work on which
commenced during this period and presently are under
implementation is at Annexure.

Normal gestation period for completion of power
projects ranges between three to seven years depending
upon whether it is a gas based combined cycle project,
coal based thermal project or hydro project.

(d) and (e) The 2 projects where work commenced
during 2000 and which are still in the implementation
process are at different stages of execution and with the
close monitoring system and with a nodal officer
designated in the Central Electricity Authority for each
project for facilitating resolution of bottienecks, these
projects are expected to be completed as per schedule.

(f) and (g) During the period 2003-04, so far sites for
162 hydro electricity schemes totaling 50,000 MW, and 106
thermal schemes totaling 1,04,000 MW have been identified.
Depending on techno economic feasibility and subject to
commercial viability, these will be taken up for development.

(h) and (i) Yes, Sir. Central Electricity Authority has
been asked for identification of suitable sites for
development of gas based projects keeping in view the
availability of gas and economics of power generation.
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Annexure

List of Power Projects where construction work commenced between 1.1.2000 to 30.11.2003 and
are still awaiting completion

S| State/Project/Name/ Implementing Month of Main Capacity Commissioning Schedule
No Agency Plant Order/ (MW) Target Anticipated/
Sanction Actual (A)

Central Sector

1. Sikkim NHPC 02/2000 510 2006-07 2006-07
Teesta V

State Sector

2. Himachal Pradesh HPSEB 1/2000 126 2004-05 2004-05
Larji :

[English)]

SHRI P.S. SADHAVI : Sir, in reply to part (a) to (c) of
my question, it has been stated in the Annexture that only
two power projects, on which works were commenced, are
presently under implementation. As part (a) of my
supplementary question | would like to know from the hon.
Minister whether the Government has got any information
about the work on power project. . . .(Interruptions)

[Translation]

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : Mr.
Speaker. Sir, | had sought your permission to speak in the
half an hour discussion on the issue of electricity in Bihar.

MR. SPEAKER : | have not received any notice from
anyone.

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : | have
given a notice on this.

MR. SPEAKER : | have not got any notice for half-an-
hour discussion.

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : | have
given a notice for half-an-hour discussion. | have sought
half-an-hour discussion on this very issue.

MR. SPEAKER : You give your notice.
[English]

SHRI P.S. GADHAVI : How can they raise it in Question
Hour?

As part (a) of my supplementary question | would like
to know from the hon. Minister whether the Government
has got any information about the work on power project
namely, AKRIMOTA Thermal Power Station in Kutch district
of Gujarat. The name of the company is Gujarat Mineral
Development Corporation. The work was commenced in
November 2000 and it is lagging much behind its
schedule.

Second part of my supplementary question is, in Parts
(e) and (d) of my main Question | wanted to know
specifically whether the Government has fixed responsibility
for non-completion of such projects, but answer to my
specific question has not been given. Therefors, | would
like to know from the hon. Minister that for non-completion
of projects in schedule time, whether the Govemment
wants to fix any responsibility and accountability on highest
officer of that project or not. If yes, what action will be taken
and if not, the reasons thereof.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
the hon. Member has asked a question regarding a special
projet of Gujarat. Whatever information he wants in this
regard. | will send him in writting.

[English]

SHRI P.S. GADHAV! : | wanted to know whether the
responsibility will be fixed or not.

MR. SPEAKER : It is a general question.



29 Oral Answers

SHRI PS. GADHAVI : | would fike to know whether
responsibility will be fixed on higher officers for the non-
compietion of projects in scheduled time or not.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker,
Sir, | will obtain the imformation and send it to the
Member.

[English]

SHRI P.S. GADHAVI : | would like to know the details
of identification of suitable sites for development of gas-
based projects identified by the Central Electricity Authority.
Further, as per the news reported in the newspaper, the
Government of India is going to import more than 50 lakh
tonnes of gas from Oman and other countries through
Dahej Port in Gujarat. | would like to know whether all
preparations to facilitate such import have already been
completed or not. | would also like to know whether the
Central Electricity Authority, in collaboration with the
Gujarat Electricity Board or any other company, would
identify suitable sites for gas-based power projects in
Gujarat as the import of gas would be from Dahej port of
Guijarat.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
the Central Electricity Authority has been asked to conduct
survey regarding setting up of gas based power project.
This survey is underway. The information given by the
Member here is true. The NTPC has invited tenders in this
regard. At present tender in this regard is in process.

SHRI SHIVRAJ V. PATIL : Sir, the question of electricity
is going to be the most important question. The targets fixed
for the 9th Five Year Plan have not been achieved. It
appears that the targets fixed for the 10th Five Year Plan
are also not going to be achieved. The major reason
behind this is that the Government are having a policy to
get the private sector make investment into this. The private
sector is not ready to invest into it because they will have
to wait for 20 years to recover their money. If such situation
is going to emerge then will the Government examine it
thoroghly and spend money from public sector to achieve
the targets fixed under the tenth five year plan as you failed
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in assessing the target of generating 30,000 MW electricity
during the ninth five year plan. This is the outcome of policy
and not just of tender or officer. We should concentrate on
private sector but, in case there are no retums then it will
be difficult for you to take corrective steps in this regard.
| want to know as to what will be the policy of the
Government in this regard?

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
the question of electricity has become a million dollar
question. | share the feelings of the hon. Member. He has
expressed his concem over non-achievement of the
targets fixed during the Ninth Five Year Plan and whether
we would be able to achieve the targets fixed during the
tenth five year plan? We have fixed a target of 41,000 MW
during the tenth five year plan and we are tMng to achieve
this target. There is project of approximately 32,000 MW
which is in different stages of progress. The response of
private sector has not been encouraging as for as its
participation in power generation sector is concemed.
Therefore, in the tenth five year plan, we have given
maximum targets to the Central Sector followed by the
State sector with the minimum targets given to private
sector. The Government will certainly shoulder its
responsibility of catering to the power requirement.

SHRI ANANT GUDHE : Mr. Speaker, Sir, the hon.
Minister has referred to 162 hydel scheme. The crisis of
water is also increasing day by day and its percentage
is constantly going down. | want to know from the hon.
Minister the percentage of hydel schemes on the anvil and
the chances of their completion and the ways the demand
of power will be met in case the said schemes are not
completed.

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
in the able guidance of the hon. Prime Minister Shri Atal
Bihari Vajpayee, we have started hydel project of 50,000
MW. Apporoximately 162 projects have been selected. We
are trying to generate 50,000 MW hydro electricity under
these projects. As the hon. Member has expressed his
concern certainly, we are trying to promote hydro-electricity.
Therefore, an allocation of rupees 14,000 crore has been
made exclusively for hydro electricity in the budget for the
current year. We are trying to meet the demand, whatever
it be, through CPSUs, be it of hydro-power or the thermal
power.
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Testing of Pilotiess Aircraft

*144. SHRI AJAY SINGH CHAUTALA : Will the Minister
of DEFENCE be pleased to state :

(a) whether the pilotless aircraft ‘Lakshya’ was
successfully test-flown recently;

(b) if so, the details thereof;

(c) whether the Government propose to induct the
above aircraft in the Indian Air Force in the near future;
and

(d) if so, the time by which it is likely to be inducted?
[English]

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) Ves, Sir. Recently trials were
carried out for the evaluation of the Lakshya system and
operation by the Army.

(c) and (d) The Lakshya aircraft has already been
inducted in Air Force in November, 2000.

[Translation]

(Interruptions)

SHRI RUPCHAND PAL (Hoogly) : We do not want to
hear him. . . .(Interruptions) We are going out of the House.
. . .(Interruptions)

11.53 hrs.

(At this stage Shni Rupchand Pal and some
other hon. Members then left the House)

SHRI SHIVRAJ V. PATIL :
(Interruptions)

Mr. Speaker, Sir. . . .

11.53% hrs.

(At this stage Shri Shivraj V. Patil and some
other hon. Members then left the House)

PROF. RASA SINGH RAWAT : Sir, this is an insult
to the House that they participated in the proceedings of
the House till now and now they ar walking out. . . .
(Interruptions) Till when this drama will go on. . . .
(Interruptions)
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DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
this is a very disgraceful act. It is a murder of democracy.
. . .(Interruptions) Is this the way in a democratic set up,
first asking a question related to security and then to walk
out. This is the prerogative of the Prime Minister to appoint
anybody as Minister. . . .(Interruptions) He is the Defence
Minister of the country. How long will it continue that they
come to the Parliament, ask question and walk out when
their question comes up. . . .(Interruptions) In my opinion,
this is highly condemnable. Mr. Speaker, Sir, you should
take some step in this regard. . . .(Interruptions)

SHRI MADAN LAL KHURANA : Mr. Speaker, Sir, we
should move a censure motion here on this issue. . . .
(Interruptions)

[English]

SHRI K. YERRANNAIDU : Sir, | raised the same issue
in the last Session. | requested you to give your ruling on
this. . . .(Interruptions) This is an important matter. They have
no faith in democracy. They have no faith in parliamentary
procedure. . . .(Interruptions)

MR. SPEAKER : This is not the subject before the
House.
(Interruptions)
[Translation]

MR. SPEAKER : You please sit down.

SHRI MADAN LAL KHURANA : We should move a
censure motion here on this issue. . . .(Interruptions)

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, we had
submitted before you that this affair is continuing for a long
period and in my opinion, this is, in no way, justified.
. . .(Interruptions) | think, you should call a meeting in your
chamber to close this chapter. | think, this should not
continue any Iongdr. . . .(Interruptions)

SHRI MADAN LAL KHURANA : | propose that it
should be censured. This is a murder of democracy. . . .
(Interruptions)

MR. SPEAKER : | share your feelings and | am also
of the opinion that every party should listen to Mr. Minister,
but you must be aware that there was a full discussion
on this issue.

(Interruptions)
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MR. SPEAKER : After the discussion, the Congress
people had said that the reason for which they were
walking out.

(Interruptions)

MR. SPEAKER : | expect the ruling party to move a
motion on the subject.

(Interruptions)

SHRI SHIVAJI MANE : If the Congress Party does so
then. . . .(Interruptions)

[English]

MR. SPEAKER : The hon. Member has asked a
question. He has every right to ask his question. Let the
Minister reply. | cannot go beyond the business that is
before the House.

(Interruptions)
MR. SPEAKER : Please sit down.
[Translation]
Chautalaji, you ask your question.
(Interruptions)

SHRI AJAY SINGH CHAUTALA : Mr. Speaker, Sir, first
of all, | condemn the behaviour of the Congress party. |
request hon. Speaker, to take some decision in this regard.
.. .(Iriterruptlons)

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, the matter
relating to theft of idols is pending before you. . . .
(Interruptions)

SHRI AJAY SINGH CHAUTALA : The way these people
are taking democracy for a ride before you, is condemnable.
. . .(Interruptions) My supplémentary question is that to
what extent the pilotless aircraft the engines fitted in these
aircraft and the spare parts used in these engines are
indigenous and what is the production cost of these
aircraft. . . .(Interruptions) How far these aircraft are capable
to cater to the needs of the Indian Air Force?. . .
(Interruptions)

[English]

SHRI K. YERRANNAIDU : Sir, i a question is asked
and if they walk out, then it is against the rules. . . .
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(interruptions) Every time they are doing like this. . . .
(Interruptions) You please de-recognise the Opposition.
. . .(interruptions) They are violating the rules. . .
(Interruptions)

MR. SPEAKER : Could you please show me the rule
under which | can do that?

SHRI K. YERRANNAIDU : Sir, you have the residuary
powers to do this.

MR. SPEAKER : | want to know the exact rule under
which | can de-recognise a political party?

SHRI K. YERRANNAIDU : Sir, it is a violation of the
Constitution. . . .(interruptions)

[Translation]

SHRI SHIVAJI MANE : Mr. Speaker, Sir. how long will
this continue. . . .(Interruptions)

SHRI MADAN LAL KHURANA : Mr. Speaker, you
please tell them that if they keep on doing so, then. . .*
We shall not let them speak here. . . .(Interruptions)

MR. SPEAKER :
question.

Chautalaji, you please ask your

(Interruptions)

MR. SPEAKER : We shall discuss it later once you
move the motion.

(Interruptions)

SHRI RAGHUNATH JHA : The censure motion should
be moved. . . .(Interruptions)

[English]

DR. VIJAY KUMAR MALHOTRA : Sir, you can condemn
their action. . . .(Interruptions)

MR. SPEAKER : May | remined the House again as
to what had happened? | do not want to take the time of
the House. On this issue, | had convened a meeting. A
number of Members present here were also present in that
meeting. | wanted that this issue should be settied once
for all. | atso desire that all hon. Members. of all political
parties must participate in the Question Hour and the

‘Expunged as ordered by the Chair.
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debates. The Minister is present here. A question has been

asked. The hon. Member can put a question and other

hon. Members can ask further supplementary questions on
that basic question. But this is not happening only because
on some issues they have to say that some Resolution
has to be brought in this regard in the House. The draft
of the Resolution has to be given by the Ruling Party. If
the Ruling Party gives me a draft, then | can send it to
them and then they may modify it and thereafter a
discussion can take place on the issue if we want to
resolve this issue. Till that is done, | am sorry, things will
continue the same way.

12.00 hrs.

DR. VIJAY KUMAR MALHOTRA : Sir, they cannot hold
the House to ransom. . . .(Interruptions)

MR. SPEAKER : | am not reiterating the position and
nothing more.

(Interruptions)

DR. VIUAY KUMAR MALHOTRA : They cannot bully the
whole thing. They annot say that this will continue until and

unless that is done. . . .(Interruptions)

MR. SPEAKER : It is necessary that the Members
should remain present in the House and must put their
questions to the hon. Minister.

(Interruptions)

DR. NITISH SENGUPTA : Sir, you may suspend them
for the day. . . .(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA : You call a meeting
to convey our feeling to them that it they behave in such
a manner then we can also do likewise to their leader.

MR. SPEAKER

Ajay Singh ji, you ask your
supplementary question. ‘

SHRI AJAY SINGH CHAUTALA : Mr. Speaker, Sir, |
want to know from the hon. Minister the extent to which
the pilotless aircraft, the engines fitted in these aircraft and
the spare parts used in these engines are indigenous or
imported? At the same time, | want to know as to how far
these aircraft are capable of catering to the needs of the
Indian Air Force?
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MR. SPEAKER : You ask your supplementary question
soon as a lot of time has passed.

SHRI AJAY SINGH CHAUTALA : You please check
those who have wasted time. | do not waste even a single
minute.

SHRI GEORGE FERNANDES : Mr. Speaker, Sir, the
aircraft in question goes into the sky with a particular aim
about which the jawans and officers of our army, navy and
airforce are imparted training. This is not an aircraft. This
is not a carrier aircraft, rather it takes the target up in the
air for which training is imparted. The cost of this aircraft
is rupees 2.9 crore. This is completely indigenous. It is such
a fine aircraft that the country like Israel is trying to relate
itself with this aircraft.

WRITTEN ANSWERS TO QUESTIONS'
[English]

Deployment of Submarines and
Troops by Pakistan

*145. SHRI MANSINH PATEL :
SHRI HARIBHAI CHAUDHARY :

Will the Minister of DEFENCE be pleased to state :

(a) whether the Govemment is aware of the
deployment of submarines and troops by Pakistan near
west coast of Gujarat;

(b) if so, the details thereof, and

(c) the steps taken by the Govemment in this
regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir.

(b) Operations of the Pakistan Navy submarines
near Gujarat cost have come to notice during last two
months. There is also known deployment of Pakistani
troops near west coast of Gujarat, opposite Rann of Kutch
and Sir Creek Area.

(c) The development of Pakistan troops/submarines/
naval craft are monitored by the indian Armed Forces,
through constant surveillance.
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[Transtation]
Deendayal Disabled Rehabilitation Scheme

*146. SHRI AMIR ALAM : Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state :

(a) whether the Govemment has introduced
Deendayal Disabled Rehabilitation Scheme;

(b) if so, the salient features and objectives of the
said scheme;

(c) the funds allocated under the said scheme; and

(d) the number of beneficiaries therefrom, State-
wise?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (DR. SATYANARAYAN JATIYA) : (a) The
Scheme to Promote Voluntary Action for Persons with
Disabilities has been named as Deendayal Disabled
Rehabilitation Scheme.

(b) The salient features and objectives of the
Deendayal Disabled Rehabilitation Scheme

. Has been in operation for more than two
decades and extends to the entire country.

. Implemented through the medium of Non-
Governmental Organization to supplement the
rehabilitation services delivered through
Governmental and semi Governmental agencies.

o Registered Societies/Public Trust are eligible for
assistance in the form of Grant-in-aid for running
projects under the Scheme.

. Covers projects relating to Education, Training
including Vocational Training, Placement Services,
Therapeutic and Rehabilitation services.

. Covers mental retardation, hearing impairment,
visual impairment, locomotor disability, leprosy
cured persons, cured or controlled mentally ill
etc. for provision for rehabilitation services.

. Assistance is provided for meeting expenditure
on fixed honorarium of human resource
personnel, transportation, stipend, cost of raw
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material, contingencies, hostel maintenance
charges etc. and non recurring expenditure on
fumiture, books, equipment, vehicles, construction
of buildings ‘etc. )

. Extent of funding is upto 90% of the budgeted
amount for the project arrived at on the basis
of prescribed cost norms.

o Application for grant is to be made in the
prescribed format and basic documents such as
audited account, utilization certificate, list of
beneficiaries, Managing Committee Members,
Memorandum of Articles of Association attached.

. Grant is released in 2 instaliments.

(c) Rs. 75 crore is allocated under the Scheme for
the year 2003-04.

(d) Statewise number of beneficiaries for the year
2002-03 is given at statement.

Statement

Number of beneficianies under the Deendayal
Disabled Rehabilitation Scheme for the

year 2002-2003
State Number of Beneficiaries
1 2
Andhra Pradesh 34994
Arunachal Pradesh 202
Assam 515
Bihar 1060
Chandigarh 933
Chhattisgarh 180
Delhi 16344
Goa 214
Gujarat 30720
Haryana 4881
Himachal Pradesh 622




39 Written Answers

DECEMBER 11, 2003

1 2
Jammu and Kashmir 65
Jharkhand 131
Karnataka 9200
Kerala 10632
Madhya Pradesh 1514
Maharashtra 17049
Manipur 556
Meghalaya 483
Mizoram 178
Orissa 3393
Pondicherry 75
Punjab 2248 ‘
Rajasthan 2648
Tamil Nadu 9545
Tripura 104
Uttar Pradesh 17168
Uttaranchal 479
West Bengal 8645
Grand Total 174778
[English]

Electricity Act, 2003

*147. DR. MANDA JAGANNATH : Will the Minister of
POWER be pleased to state :

(a) whether the Government is aware that the
implementation of certain provision of the Electricity Act,
2003 would lead to increase in power tariff for the ordinary
consumers;

(b) if so, whether this aspect has been brought to
the notice of the Union Government by the States and by
Andhra Pradesh Government in particular in August, 2003;

(c) if so, the response of the Govermnment thereto;
and

to Questions 40

(d) the methodology to be adopted by the
Government to sort out the objections?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) The Electricity Act, 2003 is a
progressive legislation that provides for measures
conductive to development of electricity industry, promoting
competition therein, protecting interest of consumers and
supply of electricity to all areas, rationalization of electricity
tariff, ensuring transparent polices regarding subsidies.
promotion of efficient and environmentally benign policies
etc.

(b) Govemments of Andhra Pradesh, Kamataka,
Rajasthan and Punjab have written to the Government of
India highlighting some of the issues connected with the
Electricity Act, 2003. Government of Andhra Pradesh while
supporting the overall objectives of the Electricity Act. 2003
which is a critical legislation to facilitate development and
improved management of the power sector by promoting
measures conductive to promotion of competition and
encouraging private participation, have raised concems
about some of the provisions of the Act. While supporting
open access, concem has been expressed regarding the
liberal definition of captive generation, exemption from
surcharge for such captive generation to take care of cross
subsidy, provisions relating to parallel distribution networks
in the area of existing distribution licensee. operational
provision relating to theft and period of disconnection.

(c) and (d) The Electricity Bill 2001 was introduced in
the Lok Sabha in August, 2001. This was evolved on the
basis of a broad consensus after detailed and in depth
discussions with the States and all other stakeholders.
The Bill had, along with other progessive features, the
provisions for Captive generation being freely permitted
and having right to non-discriminatory open access
through the gfid without payment of surcharge and also
for more than one distribution licensee operating in the
same area of supply.

The Bill was referred to the Standing Committee on
Energy in the Lok Sabha, which again undertook detailed
consultation with all stakeholders including State
Governments. The Government accepted most of the
recommendations of the Standinig Committee. The liberal
definition of captive generation was incorporated in the Act
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on the basis of the recommendations of the Standing
Committee.

[Transiation]
New Guidelines for Selection of Dealers

*148. SHRI DINESH CHANDRA YADAV :
SHRI RAMSHAKAL :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the Govemment has issued new
guidelines for the selection of retail outletsLPG agencies/
dealers;

(b) if so, the details thereof;

(c) whether reservation has been provided for SCs/
STs, freedom fighters and outstanding sports persons as
per the new guidelines; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (d) After the dismantling
of the Administered Pricing Mechanism (APM) in the
petroleum sector with effect from 1.4.2002, the Oil
Marketing Companies (OMCs) are authorized to select
dealers/distributors for retaill outiet dealerships (petrol
pumps), LPG distributorship and SKO-LDO dealerships on
the basis of guidelines adopted by them. The Goverment
have only advised the OMCs to observe certain broad
parameters in the guidelines.

There is no change in the policy of reservation for
various sections of the society, and the percentage of
reservation is as under :—

Scheduled Castes/Scheduled Tribes - 25%
Freedom Fighters - 2%
Outstading Sports Persons - 2%
Defence personnel - 8%
Paramilitary/Police/Government personnel - 8%
Physically Handicapped Persons - 5%

Open Category - 50%

AGRAHAYANA 20, 1925 (Saka)

to Questions 42

33% of the dealerships/distributorships in each
category are reserved for women belonging to that
category. '

[English]

Rall Tariff Reguiatory Authority

*149. DR. N. VENKATASWAMY Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Government has recently decided
to set up a Rail Tariff Regulatory Authority (RTRA) to
rationalise rail tariff, and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) Yes, Sir.

(b) The Govemment has approved setting up of a
Rail Tariff Regulatory Authority by the Ministry of Railways
for rationalisation of Rail Tariff. In view of the implications
of such an Authority, the subject matter is under
examination by the Ministry of Railways.

Guidelines by CERC

*150. SHRI A.F. GOLAM OSMANI :
SHRIMATI SHYAMA SINGH :

Will the Minister of POWER be pleased to state :

(a) whether the Central Electricity Regulatory
Commission has recently announced guidelines and
enabling procedures for open access in the transmission
in the power sector;

(b) if so, the details in this regard;

(c) whether the distribution companies and trading
cmpanies are likely to be benefited by the guidelines of
the Central Electricity Regulatory Commission; and

(d) if so, the extent to which these companies are
likely to be benefited?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) to (d) The Central Electricity
Regulatory Commission (CERC) has issued an order
on open access in the Inter-State transmission on
14.11.2003.
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The CERC order provides that all transmission service
providers in the country including POWERGRID shall
provide non-discriminatory open access for Inter-State
transmission to any distribution company, trader, generating
company, captive plant or any permitted consumer with
immediate effect. Apart from creating new options for
distribution companies and bulk customers for buying
power this will facilitate competition in the power
generation industry as envisaged in the Electricity Act,
2003. The salient features of the order are at Statement
enclosed.

Statement
Guidelines by CERC

Salient Features of CERC's order on open
access in Inter-State transmission

e Existing Regional Postage Stamp pricing method is to
be applied.

¢ Discoms, Traders, |PPs, captive Plants can immediately
avail Inter-State open access.

e Two categories of open access customers — short term
and long term.

¢ Nodal Agency for short term customers will be the
RLDC within which the point of drawal is located.

e CTU will be the nodal agency for long term customers.

¢ Minimum 5 years commitment required for becoming
long term customer.

e Long term customers to be treated at par with original
beneficiaries of the CTU network.

e Short term customers will be curtailed first in case of
transmission constraint.

¢ Mismatches in the energy drawals by the open
access customers to be billed as per the existing
frequency linked unscheduled interchange charges
under Availability Based Tariff (ABT).

* CERC recommends adoption of ABT at the State level.
Student Loan Scheme by NMDFC

*151. DR. JASWANT SINGH YADAV : Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state :
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(a) whether the National Minorities Development
and Finance Corporation (NMDFC) propose to start a
student loan scheme for pursuing technical and professional
education;

(b) if so, the details of the scheme and criteria fixed
for sanctioning of loan under the said scheme;

(c) the funds providedlikely to be provided under
the said scheme during 2003-2004; and

(d) the number of students benefited/likely to be
benefited therefrom?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (DR. SATYANARAYAN JATIYA) : (a) and
(b) National Minorities Development and Finance
Corporation (NMDFC) has introduced its Educational Loan
Scheme during the current financial year i.e. 2003-04 with
the objective to facilitate job-oriented education amongst
the weaker sections of the minorities. The scheme is
implemented through the State Channelising Agencies
(SCAs) of the NMDFC, nominated by the respective State
Governments. The scheme envisages a maximum loan of
Rs. 75,000/- for pursuing professional and technical
courses of duration not exceeding 2 years. Funds for this
purpose are made avilable to the SCAs at interest rate of
1% for lending to the beneficiaries at 3%. The loan is
repayable in maximum period of five years after completion

of the course. Following are the eligibility criteria under the
scheme : "

(1) The applicant should belong to any of the
notified minority communities i.e. Muslims, Sikhs,
Christians, Buddhists or Zoroastrians.

(2) The annual family income should be below
double the poverty line.

(3) The applicant should be in age group of 16-32
years.

(4) Confirmed admission in the intended course is
essential.

(5) Selection is strictly based on merit and perference
is given to women and physically challenged
candidates.

(c) and (d) As the scheme has been introduced in the
current year i.e. 2003-04, the NMDFC has not made



45 Written Answers

separate aliocations to the State Channelising Agencies
for this purpose. The SCAs have been advised to use
10% of the Annual Allocations provided to them by the
NMDFC for the purpose of Educational loans. Accordingly,
allocations to the extent of Rs. 1090.00 lakh are available
to the State Channelising Agencies (SCAs) for the year
2003-04. As on 30.11.2003, loans amounting to Rs. 22.50
lakh have been disbursed to 161 students under the
Scheme.

Ceiling on Entertainment Tax

*162. SHRI CHANDRA BHUSHAN SINGH :
SHR!I G.S. BASAVARAJ :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the Government has requested all State
Governments to reduce entertainment tax to 45%;

(b) it so, whether it is also a fact that the Ministry
had a meeting with the representatives of 10 States in
October 2003:

(c) if so, the main decisions arrived at the meeting
along with the progress made in regard to implementation
of these decisions;

(d) the States which have already reduced their
entertainment tax; and

(e) the steps taken/proposed to be taken by the
Government to control the piracy?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) (@) to (e) ‘Cinema’ except
‘certification of films'_is a State subject. A Committee for
Development of the Entertainment Sector was set up in
January 2001, under the Chaimanship of the Minister for
information and Broadcasting in Government of India with
nine State Ministers of Information and Public Relations
as Members, inter alia to suggest a policy framwork both
at the Centre and in the States conductive to promoting
the entertainment sector, in order to ensure a uniform
development pattern for this sector.

The Committee in its second meeting held on
8.11.2001, inter alia, recommended that all State
Governments fix their entertainment tax within a ceiling of
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60%. In response to this recommendation, several State
Governments have reduced the rates of entertainment tax
in their States.

In its third meeting held on 13.10.2003 the Committee
recommended a further reduction of the ceiling on
entertainment tax rates for fiims from 60% to 45%. The
recommendation of the Committe has been circulated to
all State Governments.

The following decisions were also taken on various
issues including piracy by the Committee in its meetings
held on 8.11.2001 and 13.10.2003, which have been
circulated, to all State Governments :

()  Ministry of | and B to evolve appropriate training
modules for both senior police officers and junior
police personnel on piracy in the film sector and
circulate them to all the States to be included
in their training curriculum for the police. The
Ministry has conducted a training programme for
senior police officers and necessary training
material has been compiled.

(i) State Governments to conduct training
programmes for police personnel and appoint
senior nodal police officers who would be
responsible for anti piracy activities in States.

(i) A sub committe, with representatives of the
States of Andhra Pradesh, Maharashtra, West
Bengal and Haryana, President, Multiplex
Association of India and a representative of the
Ministry of | and B was constituted to look into
the issue of introducing computerized ticketing
in the States.

(iv) The Ministry of | and B to put together a model
structure of rules, regulations and incentives for
the exhibition sector to be used as a reference
point for all States. FICC! has been entrusted
with the task of formulating model cinema and
cinema related regulations, which will be
scrutinized by the above Sub-Committee of the
Committee for the Development of the
Entertainment Sector.

(v) State Govemments to give single window
clearance for foreign film teams shooting in India
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and a specific officer to be appointed for
facilitating such clearances.

(vi) State Governments to sensitize their police
personnel about copyright violation and take
necessary steps to prevent the occurrence of
piracy.

Purchase of Power from Nepal

*1563. SHRI VIRENDRA KUMAR :
SHRI KAMAL NATH :

Will the Minister of POWER be pleased to state :

(a) whether the Government has entered into a
power purchase agreement with Nepal for meeting power
supply in the Northern parts of the country;

(b) if so, the total M.W. of power proposed to be
purchased from Nepal,

(c) whether Northern States are likely to be
benefited by this power trading agreement; and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) and (b) Government of india has
not entered into any power purhcase agreement with
Nepal. However, bilateral exchange of power is taking
place since 1971, between contiguous areas on the border
of India and Nepal. At present, power exchange between
India and Nepal is of the order of 90-100 MW.

(c) and (d) Mutually beneficial exchange of power is
taking place along the border of Nepal with the States of
Uttaranchal, Uttar Pradesh and Bihar.

[Translation]

Hotline between the Coast Guard
Headquarters of indla and Pakistan

*154. SHRI MANIKRAO HODLYA GAVIT :
SHRI A. BRAHMANAIAH :

Will the Minister of DEFENCE be pleased to state :

(a) whether Pakistan has accepted the Indian
proposal for setting up a hotline between the Coast Guard
Headquarters of the two countries;
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(b) if so, the facts thereof and appropriate proposal
prepared therefor;

(c) whether the Indian fishermen have not got
protection from the Coast Guard, and

(d) if so, the steps taken by the Govemment to
protect the Indian fishermen?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir. ‘

(b) Govemment of India has proposed that the
Indian Coast Guard Headquarters could establish
communication through International Subscribers Dailling
(ISD) with the Maritime Security Agency Headquarters of
Pakistan with effect from January 1, 2004. Communication
links would cover matters related to the humanitariap
aspects conceming fishermen of both countries.

(c) The Indian fishermen fishing within Indian
Exclusive Economic Zone (EEZ) are protected by the
Indian Coast Guard.

(d) Does not arise.

Power Generation Capacity of
Power Plants

*155. SHRI NAWAL KISHORE RAI :
DR. SUSHIL KUMAR INDORA :

Will the Minister of POWER be pleased to state :

(a) whether the Government has assessed the gap
between the power generation capacity of the power
generating plants of various State Electricity Boards and
the quantum of actual power generated by them.

-
(b) if so, the generation capacity of power generating
plants operated by each State Electricity Board during the
year 2003;

(c) the actual power generated during the first nine
months during the year 2003;

(d) the financial losses being incurred by each
Electricity Board as a result of inefficient functioning of
power generation Plants; and

(e) the remedial measures proposed to be taken in
this regard?
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THE MINISTER OF POWER (SHRI
GANGARAM GEETE) : (a) Yes, Sir.

ANANT

(b) The generation capacity of power generating
plants operated by each State Electricity Board (SEB)/State
Power Utility as on 31st March, 2003 is given at statement
enclosed.

(c) The total electricity generation in the country
during the first nine months of 2003 (January-September,
2003) has been 402748 Million Units out of which 202158
Million Units was by SEBs/State Power Utilities.

(d) Ineffficient operation of a power generating
station results into lesser generation of electricity and also
comparatively higher fuel consumption and auxiliary power
consumption due to lower efficiencies. Since there are
large number of units in the country with varying capacities
and a mix of new and old units, it is not possible to assess
their optimum operation levels and consequently quantify
the financial losses.

(e) The remedial measures taken/proposed to be
taken are as under :

45 Renovation and Modemization (R and M) of
existing Thermal Power Stations. Power Finance
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(i)

(iii)

(iv)

(v)

(vi)

(vii)

Statement
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Corporation (PFC) is providing financial
assistance for R and M works at lower rate of
interest.

Life extension of 106 Thermal units aggregating
10413 MW and R and M of 57 Thermal units
aggregating 17270 MW have been planned for
execution during 10th Plan.

74 existing hydro power stations aggregating
8082.45 MW capacity in Public Sector (Central
and State) have been identified for Renovation,
Modemization, uprating and life extension
during the 10th Plan period.

Early stabilization of newly commissioned Units.

Monitoring of environmental conditions of Thermal
Power Stations to safe guard and eco-system of
the area where the plant is situated.

Incentive schemes for better performance of
thermal power stations in Public Sector.

Energy audit of selected Thermal Power Stations
in the country to improve the heat rate and
reduce the auxiliary power consumption and
secondary fuel oil consumption.

Power Generation Capacity of Power Plants

Installed Gen. Capacity in MW as on 31.03.03

Name of State Name of Thermal Hydro Wind Total
SEB/PSU Steam Diesel Gas Sub. Total.
1 2 3 4 5 6 7 8 9
Delhi IPGPCL 320 612.4 932.4 932.4
Haryana HPGC 1040 3.92 1043.92 48 1091.92
Himachal Pradesh = HPSEB 0.13 0.13 326.2 326.33
Jammu and Kashmir JKEB 8.94 175 183.94 311.69 495.63
Punjab PSEB 2130 2130 2398.94 4528.94
Rajasthan RRVUNL 1850 113.8 1963.8 163.86 6.4 2134.06
Uttar Pradesh UPRVUNL 4102 4102 4102
UPHPC 0 556.6 556.6
Total 4102 4102 556.6 4658.6
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7 2 3 4 5 6 7 8 9
Uttaranchal USEB 0 954.15 954.15
Guijarat GEB 3339 17.26 171 3527.26 563 17.3 4107.56
GMDCL 0 0 0

GSECL 420 420 420

GSEGL 156.1 156.1 156.1

Total 3759 17.26 3271  4103.36 563 17.3 4683.66

Madhya Pradesh  MPGPCL 2157.5 21575  919.91 0.59 3078
Chattisgarh CSEB 1280 1280 120 1400
Maharashtra MSEB 6425 912 7337  2427.17 6.44 9770.61
Andhra Pradesh APGEN 2952.5 29525  3281.01 54 6238.91
APGPC 99 99 99

Total 2952.5 99 3051.5  3281.01 5.4 6337.91

Kerala KSEB 234.6 234.6 1795 2.03 2031.63
Karnataka KPCL 1470 1470  2686.95 2.6 4159.55
VVNL 127.92 127.92 127.92

KEB 0 206.2 206.2

Total 1470  127.92 0 1597.92 2893.15 2.6 4493.67

Tamil Nadu TNEB 2970 331 3301 199515  19.35 5315.5
Pondicherry PPCL 32.5 325 325
Bihar BSEB 553.5 553.5 20 573.5
Jharkhand TVNL 420 420 420
JSEB 840 840 130 970

Total 1260 1260 130 1390

Orissa OPGC 420 420 1.49 421.49
OHPC 0 184858 1848.58

Total 420 420 1848.58 1.49 2270.07

West Beng WBPDC 2910 100 3010 3010
DPL 395 395 ags

WBSEB 12.06 1206  164.71 176.77

Total 3305 12.06 100  3417.06  164.71 3581.77

5
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1 2 3 4 5 6 7 8 9
Sikkim Sikkim S 5 32.9 37.9
Andaman Nicobar A and N 34.05 34.05 5.25 39.3
ADM
Assam ASEB 330 20.69 2445 §95.19 2 597.19
Meghalaya MEGEB 2.05 2.05 186.71 188.76
Manipur MPDC 45.41 45.41 3.2 48.61
Tripura Tripura 4.85 106.5 111.35 16.01 127.36
Nagaland Nagaland 2 2 28.2 0.16 30.36
Arunachal Arunachal 15.88 15.88 29.55 45.43
Mizoram Mizoram 28.94 28.94 8.26 37.2
Total State Sector 36324.5 563.7 3053.8 39942 21229.2 61.76 61232.96

[English]
Sinking of Ships

*156. SHRI RAMSHETH THAKUR :
SHRI A. VENKATESH NAIK :

Will the Minister of DEFENCE be pleased to state :

(a) the number of ships sank in the vicinity of Indian
ports during the last six months;

(b) whether the Indian Coast Guard has sought
a legislation to prevent the entry of old tankers into
Indian waters as a precautionary measures to prevent oil
spills;

(c) if so, the response of the Union Govemment
thereto; and

(d) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (d) Three ships sank in the vicinity
of Indian Ports during the last six months.

The Coast Guard had proposed new inspection
regulations. to prevent operation of unseaworthy ships in
Indian waters to prevent casualties, navigational hazards
and manne environment damage.

Several Conventions and Protocols dealing with
the subject of ship safety and environment protection
have come into force and have been ratified by India.
Some of these Convention/Protocols are Safety of Life
at Sea Convention, 1974 and its Protocols of 1974 and
1988, Collision Regulations 1972, Tonnage Convention
1969, MARPOL Convention 1973/1978, Standard of
Training, Certification and Watch Keeping 1978 and its
1995 Code etc. The Safety Management Code (ISM
Code) is applicable to all types of ships. Besides
normal surveys, the ships are now also subjected to
Safety System . audits. Therefore, the proposal was
not accepted as Indian Maritime Administration has
adequate provisions avalilable, to deal with question of

ship safety.
impact of CAS on old T.V. Sets

*157. SHRIMATI RENUKA CHOWDHURY :
SHRI JYOTIRADITYA M. SCINDIA :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether with the introduction of Conditional
Access System (CAS), the viewers with older TV sets
having a range of about 38 channeis or so, would be put
to great disadvantage and would be required to spend
more to get their sets updated;
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(b) if so, the details of the disadvantages to be faced
or suffered by old TV set viewers;

(c) the percentage of viewers covered so far by CAS
and those, who have opted for Set Top Box (STB);

(d) whether introduction of CAS in other States has
been kept in abeyance till the next General Elections; and

(e) if so, the justification thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) No, Sir.

(b) Does not arise.

(c) The Set Top Boxes are supplied to the
consumers by the Multi System Operators/cable operators.
As per the information received from Chennai, where
C.A.S. has been implemented, approximately 12,000 Set
Top Boxes (STBs) are repo[ted to have been sold out/hired
out to customers out of a total of about ten lakh cable T.V.
subsribers. These fiures are, however, provisinal.

(d) No, Sir.
(e) Does not arise.
[Translation]

Licence to Power Links Transmission
Limited

*158. COL. (RETD.) DR. DHANI RAM SHANDIL : Will
the Minister of POWER be pleased to state :

(a) whether the Power Links Transmission Limited,
a joint venture company of the Power Grid Corpoiration and
Tata Power has been granted the first license in the private
sector for transmission by the Central Power Regulatory
Commission;

(b) if so, the details thereof,

(c) the respective shares of the Tata Power and
Power Grid in it;

(d) the time by which the above project is likely to
be completed and the States, which are likely to be
benefited there trom:
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(e) whether the Govemment has finalized giving
more licenses to the private players in the transmission
sector; and

(h if so, the details thereof?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) and (b) Yes, Sir. M/s. Power Links
Transmission Ltd., a joint venture company of Power Grid
Corporation of India Ltd. (POWERGRID) and Tata Power
Ltd., has been granted licence by Central Electricity
Regulatory Commission on 13.11.2003 under Section 14
of the Electricity Act, 2003 to construct, maintain and
operate the following transmission lines for evacuation of
power to be generated from Tala Hydro-electric Power
Project in Bhutan :

(i) Siliguri-Pumea 400 kV D/C (Quad. Conductor)
Transmission Line — 162 KM.

(ii) Purr_\ea-Muzzaffarpur (New) 400 kV D/C (Quad.
Conductor) Transmission Line — 242 KM.

(iii) Muzzaffarpur (New) - Gorakhpur 400 kVD/C
(Quad. Conductor) — 233 KM.

(iv) Gorakhpur-Lucknow 400 kV D/C (Twin Conductor)
Transmisison Line-277 KM.

(v) Bareily-Mandola 400 kV D/C (Twin conductor)
Transmission Line-237 KM.

(vi) Muzzaffarpur (New)-Muzzaffarpur (BSEB) 220
kV (Twin Conductor) Transmission Line — 20 KM.

The transmission system will also be utilized for
transfer of surplus power from Eastern Region to Northem
Region.

(c) Tata Power Ltd., and POWERGRID will hold 51%
and 49% of the equity share capital respectively of the
Company.

(d) The projects is scheduled to be completed by
June, 2006. The transmission system will enable delivery
of 1020 MW power to be evacuated from Tala HEP, Bhutan
to Bihar, Jharkhand, West Bengal. Sikkim and Damodar
Valley Corporation in the Eastern Region in accordance
with their aliocated share. The transmission system will
also be utilized to transfer surplus power from Eastem
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Region to the States of Rajasthan, Uttar Pradesh, Jammu
and Kashmir, Punjab and Haryana and National Capital
Territory of Delhi in Northern Region.

(e) and (f) The competent authority to grant transmission
licence is the Central Electricity Regulatory Commission
or State Electricity Regulatory Commission, as the case
may be.

[English]

Revision of Criteria for Determining
Creamy Layer among OBCs

*159. DR. RAJESWARAMMA VUKKALA :
SHRI IQBAL AHMED SARADGI :

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state :

(a) whether the Government has decided to set up
a committee to review the criteria for determining creamy
layer among Other Backward Classes;

(b) if so, the details thereof including its composition;

(c) the time by which the committee is likely to
submit its report;

(d) whether the Government is considering ways
and means to make reservation of SCs, STs, and OBCs
in private sector effective;

(e) if so, the details thereof;

(H  whether the Government has also decided to set
up social justice centres in selected districts of the country;
and

(g) if so, the details thereof and the extent to which
these centres would facilitate rehabilitation of target groups?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (DR. SATYANARAYAN JATIYA) : (a) to (c)
The Government has decided to review the income criteria
for identification of ‘Creamy Layer' amongst OBCs. This
work has been entrusted to the National Commission for
Backward Classes (NCBC). The Commission will review
the existing ceiling of income/wealth to determine the
‘Creamy Layer amongst OBCs and aiso to evoive and
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suggest formula through which the periodic revision of
income ceiling/criteria in terms of quantum of rupee be
fixed so that the income ceiling for determining the ‘Creamy
Layer amongst OBCs is revised from time to time as per
the formula. The Commission has been requested to
submit its recommendations to the Govemment within
three months.

(d) and (e) Presently there is no reservation for
Scheduled Castes, Scheduled Tribes and Other Backward
Classes in the private sector.

(f) and (g) The Government has decided to set up
Social Justice Centres to facilitate rehabilitation of the
target groups by disseminating information about policies
and programmes of the Ministry; collecting applications for
concessional credit to be availed through State
Channelising agencies by way of reterence from the Apex
Finance and Development Corporations; and collecting
applications from students with disabilities for award of
National Scholarship. ‘

Installation of Train Protection and
Waming System (TPWS)

*160. SHRI BASU DEB ACHARIA :
SHRI DALPAT SINGH PARSTE :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Réilways had adopted a new Train
Protection and Warning System (TPWS), a variant of AWS
(Auxiliary Waming System) as per the recommendation of
Khanna Committee to strengthen the safety and secunty
of passengers and rail instaliations;

(b) if so, the details thereof and the total kilometers
of railway track covered by this system so far:

(c) whether the present system and new system
proved to be successful and satisfactory;

(d) if so, whether the Railways has proposed to
cover entire network with warning system;

(e) if so, the progress made in this regard;

() whether the Indian Institute of Technology (IIT)
has also developed an Automatic Detection Signal System
to chek train accidents; and
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() if so, the details thereof and the progress made
in introduction of such system in the Railways?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) Yes, Sir.

(b) and (c) It has been planned to adopt Train
Protection and Warniing System (TPWS), a variant of
Auxiliary Warning System (AWS), to further enhance safety
levels in train operations by preventing cases of “Signal
passed at danger”, on 280 Track Kilometres (TKms) of ‘A’
route on Southern and North Central Railways, on trial
basis.

At present AWS is working satisfactorily in Mumbai
Suburban sections of Central and Western Railways.
Though, its earlier version could not function on Howrah-
Mughalsarai section qf Indian Railways due to frequent
thefts of track magnets, which are basically made of
Copper. The new proposed TPWS system, uses Euro
Balise in place of track magnets and has very little Copper,
is still to be provided on Indian Railways. Salient features
of AWS and TPWS are as follows :

(i) The conventional AWS system uses track
magnets, which are basically made of Copper,
making it prone to thefts. In this system,
information about signal aspect, is transmitted
from track device to cab equipment through
electro magnetic induction.

(i) TPWS uses Euro Balise as a track device, which
is an electronic device with very less Copper
inside and it uses radio transmission for sending
information to cab equipment.

(d) No. Sir.
(e) Does not arise.
(fy No, Sir.
(9) Does not arise.
[English]
Manufacturing of Cars

1420.SHRI RAMANAIDU DAGGUBATI : Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :
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(a) whether Car Industry in the country has grown
appreciably; and

(b) if so, the details of car manufacturing business
and their production during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR
GANGWAR) : (a) and (b) The passenger Car Industry in
India has grown steadily during the last few years except
during the year 2000-01 when there was negative growth
due to global economic recession. Passenger Car Industry
in India has 15 manufacturers with an installed capacity
of 12,37,000 units. Production of cars during the years
2001-02 and 2002-03 was 564052 nos. and 606088 nos.
respectively.

Recruitment in Defence Services

1421.SHRI TRILOCHAN KANUNGO : Will thg Minister
of DEFENCE be pleased to state :

(a) the number of Defence personnel recruited in
different wings of Defence Services during 2002 and 2003
so far, State-wise;

(b) whether there is any recruitment quota for each
State in Defence Services;

(c) if so, the details thereof; and

(d) the details of cadres and the wings where quota
system exists?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) A Statement is enclosed.

(b) to (d) In Navy and Air Force there is no separate
recruitment quota for States. However, in the Army, the
vacancies are allotted to the States based on new raising
and annual retirements, as under -

() Fixed Class Vacancies-These vacancies are
based in the class composition of the Regiments/
Corps. They are allotted as per fixed class share
of the State, based on demographic pattern of
the population.

(i) All India All Class Vacancies-These vacancies
are allotted as per Recruitable Male Population
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(RMP) of the States based on census Report of
2001.
Statement
Number of Defence personnel recruited during
2002 and 2003 State-wise
S. Name of State Army Navy
No. 2001- 2002- 2002 2003
2002 2003
1 2 3 4 5 6
1. Andhra Pradesh 6616 7193 323 303
2. Assam 1555 1650 27 65
3. Arunachal Pradesh 191 61 2 1
4. Bihar 5105 6895 814 605
5. Goa 140 20 9 5
6. Guijarat 1899 3656 12 14
7. Haryana 3922 3099 418 ‘674
8. Himachal Pradesh 2747 2884 59 133
9. Jammu and Kashmir 3638 4266 66 125
10. Kerala 3037 3529 318 229
11. Karnataka 3994 3077 6 39
12. Maharashtra 7998 10290 103 86
13. Madhya Pradesh 4084 4726 41 55
14. Manipur 644 302 16 57
15. Meghalaya 120 139 4 5
16. Mizoram 296 178 2 1
17. Nagaland 578 253 2 31
18. Orissa 1929 2460 261 247
19. Punjab 6995 7271 59 158
20. Rajasthan 6595 7271 229 345
21. Sikkim 62 64 15 13
22. Tamil Nadu 5462 5615 61 39
23. Tripura 157 1561 - -

to Questions 62

1 2 3 4 5 6
24. Uttar Pradesh 12562 16442 598 629
25. West Bengal 4760 5417 133 129
26. Chhattisgarh 1030 1183 14 34
27. Uttaranchal 5966 3698 95 88
28. Jharkhand 1574 1987 56 40
29. Andman and 49 22 3 3
Nicobar
30. Chandigarh 11 7 1 -
31. Delhi 1210 1460 82 46
32. Dadar and Nagar - - - -
Haveli
33. Lakshadweep - 18 - -
34. Pondicherry 6 23 3 1
35. Daman and Diu - - -
36. Nepal 1880 1542 1 1
Total 96810 105421 3833 4201

In Indian Air Force, recruitment is done on All India
basis. The State-wise recruitment figures are not maintained.
The total personnel recruited in Air Force in the year 2000
and 2003 was 5468 and 3435 (till date) respectively.

Improvement in the Performance of SEBs

1422.SHRI ANANTA NAYAK : Will the Minister of
POWER be pleased to state :

(a) whether any State Electricity Board (SEB) has
been able to improve its performance during any of the
last three years;

(b) if so, the details thereof, and

(c) the SEB-wise performance in reducing the
losses in those years?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) Yes, Sir.

(b) and (c) During 2001-02, State Electricity Boards
of four States viz. Gujarat, Maharashtra, Haryana and
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Rajasthan have shown cash loss reduction as compared
to the year 2000-01 to the tune of Rs. 2138.44 crore as
under :

(Rs. in Crs.)

Sl. State Cash Loss Reduction
No.
1.  Guijarat 1072.30
2. Mabharashtra 579.74
3. Haryana 210.98
4. Rajasthan 275.42

Total 2138.44

In addition of this, States of Andhra Pradesh, Assam,
Gujarat, Kerala, Madhya Pradesh, Maharashtra, Tamil
Nadu, Uttar Pradesh, Himachal Pradesh and West Bengal
have reported reduction in overall losses during the year
2002-03 as compared to previous year.

Chinese Film Festival in India

1423.SHRI KALAVA SRINIVASULU : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Union Government has invited the
Government of China to hold a Chinese film festival in
India in 2004; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) and (b) The Government of India
and the Government of the People’s Republic of China,
have a Cultural Exchange Programme which includes a
clause for exchange of cultural festivals and film
delegations between the two countries. There is at present
no firm proposal to hold a Chinese Film Festival in India
in 2004.

[Translation]
ROBs on Jammu-Udhampur Rail Line

1424.SHRI ABDUL RASHID SHAHEEN : Will the
Minister of RAILWAYS be pleased to state :
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(a) the total number of bridges on Jammu-Udhampur
railway line;

(b) the number of bridges, out of these identified for
repairing; and

(c) the action taken by the Government for repairing
of these bridges?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
The total number of bridges constructed/under construction
in connection with Jammu-Udhampur new rail line project
is 158. This includes 13 Road Over Bridges/Road Under
Bridges.

(b) No bridge has been identified for repairing on
this new line project.

(c) Does not arise.
Incident of Stampede during Recruitment

1425.SHRI DANVE RAOSAHEB PATIL
Minister of DEFENCE be pleased to state :

: Will the

(a) whether the Government is aware of the incident
of stampede while making recruitment of armed forces at
Jalgaon, Maharashtra in November, 2003;

(b) if so. the details thereof; and

(c) the reasons for mismanagement and the

steps taken by the Government to check such incident in
future?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) A recruitment rally was conducted
at Jalgaon from 05-14th November, 2003. On 5th
November, 2003, the aspirants who were outside awaiting
their turn, tried to jump the barricade. This resulted in a
melee. It was, however, immediately brought under control.
In the melee, a few individuals sustained minor injuries.

Adequate arrangements had been by the District
Administration and there was no mismanagement. The civil
Administration had also deployed 150 policemen for the
rally. Except for the above minor incident, the rally
continued smoothly till its conclusion on 14th November,
2003.
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[Enghish]
CNG to Vallarpadam Container Terminal

1426.SHRI T. GOVINDAN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Govemment has received any
representation from the authorities of Vallarpadam Container
Terminal Project in Kerala to supply CNG; and

(b) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA
MAHAJAN) : (a) No, Sir.

(b) Does not arise.
Pricing Policy on Transportation of Fuel

1427.SHRI VILAS MUTTEMWAR : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Govemment propose to have
differential pricing policy based on the cost of transportation
of fhe fuel from the nearest port to the sale point;

(b) if so, whether the Government has worked out
the pricing policy for the different regions both for the
coastal and non-coastal areas;

(c) if so, the details thereof;

(d) whether the revised pricing policy has been
introduced; and

(e) if not, the time by which the same is likely to
be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA
MAHAJAN) : (a) to (e) With the dismantling of Administered
Pricing Mechanism (APM) in the petroleum sector effective
1st April 2002, the prices of petrol and diesel have been
decontrolied. While, in free market scenario, the freight
costs would be reflected in the consumer prices of these
products, with a view to facilitate a smooth transition from
the APM era to free market scenario, the public sector oil
marketing companies are presently equalizing the inland
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freight costs to some extent amongst different locations in
the country.

Charges by PGC from North Eastern
States

1428.SHRI M.K. SUBBA : Will the Minister of POWER
be pleased to state :

(a) whether the Government of Assam has appealed
to the Union Government to look into the States grievance
on the issue of discriminatory rate of 35 paise per unit

- charged by the Power Grid Corporation from the North

Eastern States against 12 paise charges in respect of other
regions; and

(b) if so, the Government's response thereto to do
away with the discriminatory treatment?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) In
the 53rd meeting of North Eastern Regional Electricity
Board held on 17.10.2003, the North Eastem States raised
the issue of fixing of transmission tariff for North Eastern
Region to a level not higher than the national average.
The transmission tariff of 35 paise was fixed by North
Eastern Electricity Board on 13.11.1997 and was agreed
to by all the State Power Utilities of the North Eastern
Region based on the projected Central sector energy
transfer during 1998-99. Even after completion of new
transmission projects by POWERGRID in the Region
subsequently at a capital cost of more than Rs. 1000 crore,
the Central Electricity Regulatory Commission directed
POWERGRID to continue charging tranmission charges at
the rate of 35 paise per unit.

The tranmission tariff in the other regions is
determined on the basis of the costs of the projects. In case
the same norms are applied in North Eastemn Region, the
transmission tariff in the Region would be much higher
than 35 paise per unit. POWERGRID have suffered
considerable revenue loses in North Eastern Region on
account of restricting the transmission tariff at 35 paise per
unit.

Reservation of Seats/Berths in
Paschim Express

1429.SHRI PAWAN KUMAR BANSAL : Will the

Minister of RAILWAYS be pleased to state :
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(a) the number of berths/seats fixed for reservation
at Chandigarh in A.C.2 Tier, Sleeper Coach and 2nd class
unreserved coach attached to train no. 2925/2926,
Paschim Express running between Kalka and Ambala
Cantt. for onward journey to Mumbai;

(b) the reasons for not reserving all the berths/seats
in the five coaches for Chandigarh/Kalka;

() whether the Government has considered the
desirability of adding an additional 3 tier sleeper coach
in view of the rush of passenger from Chandigarh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
to (d) Out of the six coaches (one AC-3 tier, three Sleeper
Class, two partially unreserved coaches) being run by
2926A Kalka- Mumbai Central Paschim Express, the entire
accommodation of AC-3 tier coach (64 berths) and both
partiafly unreserved coaches (80 seats) is available for
passengers intending to travel from Kalka/Chandigarh by
this train. In sleeper class, the accommodation of 72 berths
(one full coach) which was earlier available for the
passengers of Kalka/Chandigarh, has since been enhanced
to 108 berths w.e.f. 10.01.2004 based on utilisation. No
AC-2 tier coach is running on this train. No room is
avalilable for attaching in additional Sleeper coach for
‘Chandigarh/Kalka as room for one coach is available to
clear extra rush of Wait Listed passengers or party coach
efc.

Work in Turbe-Thane Section

1430.SHRI KIRIT SOMAIYA Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that even after spending a
sum of over Rs. 109 crore on the Turbe-Thane Section of
Central Railway the work remains incomplete and is going
on at snail's pace;

(b) if so, the reasons for delay in handling the work
and the slow pace of implementation; and

(c) the original cost of the project and the cost
escalation incurred so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
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and (b) The expenditure incurred on the Turbe-
Thane project so far is Rs. 287.40 crore (Railway’s share
Rs. 121.85 crores City and Industrial Development
Corporation's share Rs. 165.55 crores). There has been no
delay on account of Railways. The work has progressed
commensurate to the funds made available by CIDCO.

Following constraints also need to be removed by
Govemment of Maharashtra/CIDCO :

(i) 200 Sq. M land occupied by Vyamshala is yet
to be handed over to Railway.

(i) Shifting of 400 nos. encroachments falling in
safety zone.

(c) The sanctioned cost of the project is Rs. 403.39
crore and the escalation can be worked out only after the
work is completed and completion report drawn.

Athirapally Hydro Electric Project

1431.SHRI KODIKUNNIL SURESH : Will the Minister
of POWER be pleased to state :

(a) whether there is any proposal to give clearance
to the Athirapally Hydro Electric Project located on the
Chalakudy river downstream of the existing Poringalkuthu
reservoir,

(b) if so, the action taken thereon; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c) The
Athirapally Hydro Electric Project (2x80 Mega Watts) was
accorded environment and forest clearance in 1998 and
1999 respectively. However, the environmental clearance
was subsequently suspended on 19.11.2001 as the
Hon'’ble High Court of Kerala had directed that a Public
Hearing should be conducted.

The Detailed Project Report of the Athirapally Hydro
Electric Project was retumed by the Central Electricity
Authority to the Kerala State Electricity Board in June,
2002 as essential inputs/details were not tied up.
The Govemnment of Kerala has to resubmit the proposal
after obtaining the comments of the Central Water
Commission.
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Revival Scheme for BSCL

1432.SHRI MAHBOOB ZAHEDI : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state to refer to Unstarred Question No. 632
dated July 24, 2003 and to state :

(a) whether BSCLs revival scheme sanctioned for
implementation over a period of five years was failed within
a span of two years from the date of its sanction;

(b) if so, whether it reflects that the Management
failed to implement the revival scheme for BSCL;

(c) if so, the reasons therefor;

(d) whether RITES has been authorized to make a
full-fledged man power study of BSCL and pending their
recommendation how DHI could issue instruction to reduce
the man power from 1800 to 900 numbers;

(e) if so, whether the employee-related liabilities
have not been reflected as ‘current liabilities’ in the Annual
Account of BSCL for the year ended 2002-2003;

() if so, whether the payment of the employee-
related liabilities, as per order dated January 21, 2003
passed by Hon’ble High Court of Kolkata is complied with;
and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND
MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR
GANGWAR) : (a) The BIFR had sanctioned rehabilitation
scheme for BSCL on 16.04.1999. The scheme was
declared as failed on 14.09.2001 by the BIFR.

(b) and (c) The company could not perform as per the
projections in the scheme due to prevailing business
conditions in the field of wagons, refractories and allied
products, delayed and inadequate orders from Railways
and non-remunerative wagon prices.

(d) Manpower study was conducted by RITES in the
year 2001 as recommended in the BIFR sanctioned
scheme. Since the scheme was declared as failed,
recommendations in the RITES draft report have lost
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relevance. The reduction of manpower through VRS is
being taken recourse to for reducing the fixed costs of the
company without affecting production.

(e) ANl admissible employee related liabilities
including statutory liabilities have been properly reflected
in the annual accounts of the company for the year 2002-
03.

() and (g) As per order of the Hon'ble High Court
dated 21.01.2003, the matter of revision of pay scale of
the petitioners was to be considered by BIFR while
sanctioning any new scheme. In case of BSCL no new
scheme has yet been evolved.

Facilities at New Jalpaiguri and
Haldibari Rallway Stations

1433.SHRI AMAR ROY PRADHAN : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the Government has received requests
for Foot Over Bridge at Haldibari Railway Stations and two
more platforms at New Jalpaiguri Railway Station;

(b) if so, whether the Government is also aware that
proper/etter drinking water facility is also not available at
New Jalpaiguri Railway Station;

(c) if so, the details thereof; and
(d) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
Yes, Sir.

(b) to (d) Stations have been categorized, for the
provision of passenger amenities, in “A” to ‘F" categories
based on the passenger traffic handled and the annual
passenger eamings therefrom. Haldibari station is an “E”
category terminal station and as per the laid down norms,
Foot over Bridge (FOB) is not an essential amenity at this
category of station.

At New Jalpaiguri station, nine passenger platforms
are available which are considered adequate for the
current traffic. Adequate drinking water arrangements have
also been made at this station. 61 taps, 2 water huts/
trolleys and 2 water coolers are available. Augmentation
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of drinking water arrangements is a continuous process
and the same is undertaken as waranted by growth in
passenger traffic.

Procurement by DRDO through NCCF/
Kendriya Bhandar

1434. SHRI RAMJEE MANJHI : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is not mandatory upon DRDO and
other Defence units to route their purchases through
NCCF/Kendriya Bhandar because of the poor quality of
products supplied by them and the cost being higher than
the open market;

(b) if so, the items whose quality have been found
poor and rates higher than the open market;

(c) whether MES is not purchasing stationery and
other items from NCCF;

(d) if so, the reasons therefor; and

(e) the measures taken to direct all Defence
establishments in Delhi to purchase their items from NCCF
only?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) As per the instructions of Department
of Personnel and Training, Central Government
Departments, and organizations, financed and/or controlled
by the Government, located at Delhi/New Delhi are to
make all local purchases of stationery and other items
required by them from NCCF, Kendriya Bhandar and Super
Bazar. In case these agencies are not able to supply a
particular item, local purchases can be made from other
sources. These instructions are not mandatory for Defence
Research and Development Organisation (DRDO). However,
DRDO generally resorts to purchase of items through
NCCF/Kendriya Bhandar.

(b) No such survey has been done by the Defence
establishments.

() MES is purchasing stationery and other items
from NCCF/Kendriya Bhandar as per availability of items
and location of NCCF/Kendriya Bhandar at the particular
station, after issue of tenders and consequent comparison
of rates.

DECEMBER 11, 2003

to Questions 72

(d) Question does not arise.

(e) ltems are already being procured by Defence
establishments in Delhi from NCCF/Kendriya Bhandar.

[Translation]

Survey for Rail Projects in
Madhya Pradesh

1435.SHRI GAJENDRA SINGH RAJUKHEDI : Will the
Minister of RAILWAYS be pleased to state :

(a) the present status of on-going surveys in
Madhya Pradesh alongwith target date fixed for completion
thereof;

(b) whether the Government conducted any survey
to lay new rail line between Khandwa-Dahod and
electrification of Ujjain-Indore rail line in Madhya Pradesh;

(c) if so, the outcome thereof; and

(d) the time by which the work on the said project
is proposed to be started alongwith the details in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
The following surveys are in progress in the State of
Madhya Pradesh :-

()  New line from Manmad to Indore via Malegaon
and Dhule.

(i) New line from Shirpur to Mhow.

(i) Gauge conversion of Phulgaon-Arvi with
extension to Amla.

(iv) New line from Bishrampur to Jabalpur
(v} Gauge conversion of Chhindwara-Nagpur
(vi) Gauge conversion of Chhindwara-Nagpur

(vii) Bhopal-Bina 3rd line.

The above surveys are in various stages of progress.
All the survey except S.No. (iv) are likely to be completed
during 2003-04. The survey for new line from Bishrampur
to Jabalpur is likely to be completed during 2004-05

(b) No, Sir.
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{c) and (d) Do not arise.
Station Masters

1436.SHRI BAL KRISHNA CHAUHAN : Will the
Minister of RAILWAYS be pleased to refer to the reply given
to Unstarred Question No. 3690 dated August 21, 2003
regarding Station Masters and state :

(a) whether the information in regard to the above
said question has since been collected;

(b) if so, the details thereof;
(c) if not, the reasons for delay; and

(d) the time by which the said information is likely
to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
to (d) The requisite information has since been collected
from all the Zonal Railways and Production Units. However,
some discrepancies/inconsistencies in the figures have
been observed which are being reconciled in consultation
with the Zonal Railways and Production Units. The
reconciled information is likely to become available early.
Efforts are being made to collect and furnish it as early
as possible.

[English]

Utilisation of New Station Building
at Tellicherry

1437.PROF. A K. PREMAJAM : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Government is aware of the fact that
the new station building at Tellicherry (Palaghat Division)
inaugurated two years ago is not yet used for traffic;

(b) if so, the reasons for the same;

(c) whether the Railway authorities will take
necessary steps to utilize the station building for traffic at
the earliest; and

(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
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to (d) Trains are being dealt with on the platform on which
new station building is located. There is also an entry to
this plattorm. Other inputs are being progressively given.

[Translation]
Issue of LOI by IOCL in Bihar

1438.SHRI RAJO SINGH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) the total number of retail outlets of the Indian Oil
Corporation Limited in Bihar for which the company had
issued Letter of Intent (LOI) to the selected applications;
and

(b) the number of such retail outiets for which the
company had sold and received the application forms in
various names?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA
MAHAJAN) : (a) and (b) During the years 2000-01, 2001-
02, 2002-03 and 2003-04 (upto October, 2003), Indian Qil
Corporation Limited has issued Letters of Intent in respect
of 86 retail outlet dealerships (petrol pumps) in the State
of Bihar, which were included in Oil Industry’s marketing
plan as approved by the Government. During the same
period, the number of advertisements released by the
company for appointment of its retail outlet dealerships in
the State was 128.

[English]

Withdrawal of Purchase Preference
from State owned Company

1439.SHRI ASHOK N. MOHOL :
SHRI A. VENKATESH NAIK :
SHRI RAMSHETH THAKUR :

Will the Minister of POWER be pleased to state :

(a) whether the Union Government propose to
withdraw the 10 percent purchase preference available to
State owned companies in power sector;

(b) if so, the details and the facts thereof;

(c) the number of contracts assigned to State owned
companies at 10 per cent more than the lowest bidder
during the last three years and current year so far;
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(d) whether the Govemment has assessed the
impact of withdrawal of preference on PSUs;

(e) if so, the details thereof; and
(f) the reasons for withdrawal of such facilities?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) to (f) As per
the existing instructions, the policy on purchase preference
for products and services of Central Public Sector
Enterprises will be in operation till 31.03.2004. Meanwhile,
in order to bring down the cost of power by increasing the
completion at the bidding stage of power projects, the
Government, pending a general review of the scheme,
have considered the overall position/competition in bidding
etc., and authorized the Ministry of finance to exempt such
proposals of the Ministry of Power from purchase
preference on case to case basis as and when needed.

The power sector public sector undertakings go in for
bidding for the execution of various packages pertaining
to their projects as and when needed and other related
components of packages are executed. The Government
does not get involved in the bidding process of PSUs/
assign any specific contract to such PSUs. The Board of
PSUs are empowered to take a final decision in the
process of bidding etc., based on merits and as per the
existing instructions. During the last three years, 12
contracts each were awarded by National Thermal Power
Corporation (December, 2000 to November, 2003) and
Power Grid Corporation of India Ltd. (1.4.2000 to
30.11.2003), one order by Damodar Valley Corporation
(April, 2001), after considering purchase preference as
applicable.

[Translation]

survey of Solapur-Tuljapur-
Osmanabad Rail Line

1440.SHRI SHIVAJI VITHALRAO KAMBLE : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the survey of Sholapur-Usmanabad via
Tuljapur rail line has been completed;

(b) if so, the outcome thereof,

(c) the action taken by the Government thereon;
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(d) if not, the reasons for delay and the present
status of the survey:

(e) the fund allocated and expenditure incurred
thereon so far; and

(H  the time by which the said survey is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
No, Sir.

(b) and (c) Do not arise.

(d) A number of surveys had been taken up. These
have been planned to be completed in a phased manner.
This survey is now being planned to be taken up.

(e) An outlay of Rs. 3.64 lakh has been provided
so far and expenditure of Rs. 3.44 lakh has been booked
up to 31.03.2003.

() The survey is likely to be completed in 2004-
05.

[English]
Allotment of Wagons

1441.SHRI KHAGEN DAS :
RAILWAYS be pleased to state :

Will the Minister of

(a) whether the Government has received several
representations from Members of Parliament for allotment
of wagons for carrying cement, salt, wheat etc. to Tripura;

(b) if so, whether the allotment of wagons is much
less than the required quantity; and

(c) if so, the steps taken to allot more wagons as
per demand for carrying essential items?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
Yes, Sir.

(b) Yes, Sir. While there is unsatisfied demand of
railway wagons for movement of various commodities to
Tripura from all over the country, Railway are meeting
requirement of wagons for essential commodities to
Tripura.
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(c)(1) Railways are transporting goods for Tripura to
Dharmanagar terminal which is on Lumding-Badarpur
Metre Gauge Railway Section.

(2) Traffic loaded for Lumding-Badarpur section is
transhipped at Lumding Station from broad gauge wagons
to metre gauge wagons. Lumding-Badarpur section is a
hilly area with difficult terrain and steep gradient.
Transhipment capacity of Lumding transhipment terminal
and transportation capacity of Lumding-Badarpur Section
is limited. The transhipment of wagons at Lumding station
has increased by nearly 10% in the current year upto
October 2003 in comparison to the corresponding period
of previous year. Still 90% of the transhipment capacity of
Lumding transhipment point is being used only for
transhipping essential commodities like foodgrain, sugar,
cement. fertilizer and salt.

(3) Railways are meeting the demand for wagons
for loading foodgran, as programmed by the Food
Comoration of India for taking care of the requirements of
Public Distribution System and other Welfare Scheme for
Tripura, in full.

(4) On a request from Government of Tripura, to
avoid any crisis of salt in Tripura, loading of one rake of
edible iodised salt for Tripura is being permitted every
month since July, 2003.

Pathetic Condition of Adoption Centres

1442, SHRI RAMESH CHENNITHALA : Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state :
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(a) whether the Union Govemment is aware of the
Pathetic Condition of Adoption Centres being run by State
Govermnments;

(b) if so, the facts thereof and the reaction of the
Union Government thereto;

(c) whether the Union Govemment propose to
assist the State Govermments financially to upgrade the
existing Adoption Centre in all States or any State
Governments have requested for such assistance for these
Adoption Centres;

(d) if so, the details thereof, State-wise; and

(e) the reaction of the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI
NAGMANI) : (a) and (b) The Government of India has not
received any such reports.

(c) to (e) Under the Scheme of Assistance to Homes
(Shishu Gresh) for Children to promote In-Country
Adoptions, financial assistance is available to Shishu
Grehs run by Non-Governmental Organisations. However,
w.e.f. 2001-02, the assistance is also made available to
State Government agencies. The State Governments of
Andhra Pradesh, Guijarat, Rajasthan, Manipur, Mizoram
and Uttar Pradesh have submitted proposals for assistance.
A Statement showing details of assistance sought by these
States is enclosed. The Proposals are considered on the
basis of eligibility criteria and guidelines laid down under
the scheme.

Statement

S.No. States Details of the proposal Amount

1. Andhra Pradesh Grant-in-Aid sought for 25 units* of Shishu Greh Rs. 1.5 lakh
2. Gujarat Grant-in-Aid sought for 11 units of Shishu Greh Rs. 66 lakh

3.  Manipur Grant-in-Aid sought for 5 units of Shishu Greh Rs. 33.15 lakh
4. Rajasthan Grant-in-Aid sought for 5 units of Shishu Greh Rs. 30 lakh

5. Mizoram Grant-in-Aid sought for 1 unit of Shishu Greh Rs. 6.63 lakh
6. Uttar Pradesh Grant-in-Aid sought for 2 unit of Shishu Greh Rs. 13.26 lakh

*One unit of Shishu Greh involves 10 children between the age of 0-6 years.
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Holiday Special Trains

1443.SHRIMAT| NIVEDITA MANE :
SHRI C.N. SINGH :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government propose to introduce
holiday special/special trains during Christmas and New
Year period;

(b) if so, the details thereof alongwith the starting
and terminating place thereof, train-wise;

(c) whether the Government has initiated any
special package for Mumbai and Goa during the Christmas
period; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
and (b) Provision of special trains/augmentation of trains
to clear the extra rush is an on going process. During water
including Christmas and New Year, every year, Railway
runs special trains based on the traffic demands,
operational feasibility and availability of recourses. One
daily special train between Mumbai and Madgaon is being
proposed to run from 21.12.2003 till 3.1.2004.

(¢) No. Sir.
(d) Does not arise.
Benami Petrol Pumps and LPG Agencies

1444 SHRI! RATTAN LAL KATARIA :
SHRI PARSURAM MAJHI :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the Government are aware that some
powerful people are able to get Benami Petrol Pumps, LGP
Agencies and Kerosene Agencies which were allotted to
SC/ST people;

(b) if so. the details of such cases came to the notice
of the Government for the last three years;

(c) the action taken against such persons;
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(d) whether the Goverment have made any new
policy that nobody can misuse the provision of reservation
for SC/ST in these agencies; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIMATI SUMITRA
MAHAJAN) : (a) to (e) Award of dealerships/distributorships
to the selected candidates involves a process which
takes guard against the dealerships/distributorships
going into the hands of unauthorized persons. In addition,
regular inspection of the dealerships/distributorships by
officers of the oil marketing companies (OMCs) concemed
is also resorted to in order to ensure, among other
things, that no unauthorized persons gain control of the
dealerships/distributorships so allotted to persons of all
categories, including the Scheduled Caste/Scheduled
Tribe category.

Inspite of this, the OMCs come across, from time to
time, cases of dealerships/distributorships suspected to be
involved in benami operations. Such cases are investigated
and action is taken by the OMCs against such dealerships/
distributorships in accordance with the dealership/
distributorship agreements.

[Translation]
Hydro-Power Project of Bihar

1445.DR. RAGHUVANSH PRASAD SINGH : Will the
Minister of POWER be pleased to state :

(a) whether the implementation of 450 Megawatt
capacity Hydro-Power scheme under Indrapuri Reservoir
Scheme in Bihar is pending with the Union Government;

(b) if so, whether the Government of Bihar has
requested to implement the said power scheme from Union
Government fund;

(c) if so, the action taken to take consent from the
concemned States for its implementation; and

(d) if so, the action taken by the Union Government
to implement this project?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) The
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Indrapuri Reservoir Scheme (5x90 MW), in Bihar, earlier
known as Kadhwan Hydroelectric Project involves inter-
State aspect among Bihar, Uttar Pradesh, Jharkhand and
Madhya Pradesh, (now Chhattisgarh), which need to be
resolved by the project authorities. Meetings have been
held in the Central Electricity Authority and the matter taken
up with the concemed State Governments to give their
concurrence. The Government of Madhya Pradesh had
given its concurrence for execution of the Project. However,
the Government of Uttar Pradesh has conveyed its
decision not to accord “in principle” approval for the
execution of the Project. The Government of Jharkhand has
not responded on the issue. The Government of Bihar has
to make available certain critical information/data to the
Cental Water Commission.

Export by Maruti Udyog Limited

1446.SHRI BRAHMA NAND MANDAL : Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) the percentage of export out of its total
production made by the Maruti Udyog Limited during the
year 2002,

(b) whether this export target is being lowered this
year. and

(c) if so, the percentage thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR
GANGWAR) : (a) As per Maruti Udyog Limited (MUL), the
export accounted for 8.7% of the total nuhber of vehicles
made by the company during the year 2002-03.

(b) and (c) No. Sir.
[English]

Functioning of Army Cantonment Boards in
Congested Urban Agglomerations

1447.SHRI VINAY KUMAR SORAKE : Will the Minister
of DEFENCE be pleased to state :
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(a) the number of Army Cantonment Boards are still
functioning in congested urban agglomerations and major
municipal cormporation/board areas;

(b) whether the Government feels that the prevailing
system of separate cantonment has outlived its utility and
the governance thereof undemocratic;

() whether the Government would consider
abolishing/converting cantonment boards and merge the
same with local municipal corporations/bodies which are
democratically elected; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) There are 62 Cantonments in the
country. The Cantonment Boards consist of elected and
nominated Members. The Cantonment Boards were formed
under the provision of the Cantonments Act, 1924 for
specific municipal duties with a view to ensuring better
health and sanitation to the troops in the Cantonments. The
Cantonments are less congested then the neighbouring
municipal bodies.

There is no proposal under consideration of the
Government to abolish/convert the Cantonments or to
merge the same with neighbouring municipal corporation/
local bodies.

(d) Does not arise.
Ban on Indian Films/Artists by Pakistan

1448.SHRI RAJAIAH MALYALA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether India took up with Pakistan the issue
of ban on Indian films during the SAARC Information
Minister's Conference held recently;

(b) if so, whether the issue of ban on Indian artists
performing in Pakistan was also taken up; and

(c) if so, the response of Pakistan to the said
matter?

THE_ MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI!
SHANKAR PRASAD) : (a) to (c) Bilateral issues are, not
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taken up in SAARC fora. However, Indian Film personalities
did have an opportunity to interact with SAARC Ministers
on an informal level basis to sensitise them on their
concerns.

Procurement of Jets for VIP's

1449.SHRI PRABODH PANDA :
SHRI RUPCHAND MURMU :

Will the Minister of DEFENCE be pleased to state :

(a) whether the Union Government has decided to
acquire five executive jets for VIPs from Brazil's Embraer;

(b) if so, the details thereof;
(c) the funds have been allocated therefor, and
(d) the reasons for acquiring such jets?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) Yes, Sir. The contract for the
purchase has been signed on 19th September, 2003. Four
jets are meant for the Indian Air Force (IAF) and one for
the Border Security Force (BSF).

(c) Necessary budgetary allocations have been
made;

(d) Acquisition of the executive jets will enable the
IAF and BSF to execute safe and efficient carriage of
visiting VVIPs and VIPs, in aircraft fitted with modern
navigational aids.

Licenses for Community Radio

1450.SHRI AMBAREESHA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether Universities and Residential Schools
are to be granted licenses for Community Radio;

(b) if so, the details of Universities and Residential
schools who have applied for licenses,

(c) the details of Universities and Residential
schools who have been granted licenses;

(d) whether some WUniversities and Residential
schools who have not been granted license or whose
request for such licenses have been rejected; and
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(e) if so, the details along with the reasons
therefore?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAvI
SHANKAR PRASAD) : (a) Government has decided to
grant Licenses to recognized educational institutions,
including Universities, and Institutes of Technology/
Management, for setting up low power FM Community
Radio Stations, as per the guidelines- available on this
Ministry's website: www.mib.nic.in

(b) to (e) Details are given in the enclosed statement.
The applications received are being processed. However,
the applications of following institution have not been
found eligible for grant of license as per the guidelines :

(i) Jammu University, Jammu (i) Kashmir University,
Srinagar (iii) New Light, Keonjhar (iv) Buldana
Urban Charitable Society, Buldana.

Statement

List of Applications for Community Radio Stations
1. Indian Institute of Technology, Kanpur

2. Sardar Patel University, Vallabh Vidyanagar, Gujarat

3. DC School of Management and Technology, Kottayam,
Kerala

4. AJK Mass Communication Jamia Millia Islamia, Delhi

5. Banasthali Vidyapeeth, Banasthali, Rajasthan

6. University of Jammu, Jammu

7. AVRC, Anna University, Chennai

8. Subhalakshmi College of Science, Madurai

9. PG. College, Ghazipur

10. District Institute of Education and Training, Pondicherry
11. Sri Manakula Vinayagar Engg. College, Pondicherry
12. Noorul Islam College of Engg., Kumarcoil, Kanyakumari
13. New Light, Keonjhar, Orissa

14. Indian Institute of Mass Communication, New Dethi
15. State Institute of Education and Technology, Patna
16. S.D. Public School, Muzaffarnagar
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17. Janson’s School of Management, Coimbtore

18. G.D. Sawant Arts, Commerce and BCS College, Nasik
19. St. Soldier Education Society, New Delhi

20. ITT College of Engg. Nawanshahar, Punjab

21. B.V. Bhumareddi College of Engg. and Tech., Hubli,
Karnataka

22. Film and TV Instt. of India, Pune

23. Jagatguru Tontadarya College,
Karnatak

Gadag-betgeri,

24. Great Commission Kids Academy, Dimapur, Nagaland
25. Kashmir University, Srinagar

26. Attam Vallabh Girls College, Sri Ganganagar, Rajasthan

27. Athavale College of Social Work, Bhandara,

Maharashtra
28. Kumaon Engg. College, Dwarhaat, Uttaranchal

29. National Instt. of Agriculture Extension Management
(MANAGE), Hydrabad

30. Lakshmi Matriculation School, Sirunathur, Tamilnadu
31. City Montessori School, Gomti Nagar, Lucknow

32. City Montessori School, Station Road, Lucknow
33. CMS Degree College, LDA Colony, Lucknow

34. Jodhpur Engg. College and Research Centre, Jodhpur,
Rajasthan

35. Bhaktikala, Mumbai
36. Hindustan College of Engg.. Chennai

37. Buldana Urban Charitable Society, Buldana,

Maharashtra -
38. India Intemnational Instt of Management, Jaipur

39. Godavari Instt of Engg. and Technology, Rajahmundry,
Andhra Pradesh

[Translation]

Power Generation from Small Hydro
Power in Jharkhand

1451.SHRI PRADIP YADAV : Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to state :
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(a) whether the Government propose to explore the
potential of small hydro power generation from non-
conventional energy sources in Jharkhand in view of
power crisis being faced by the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) to (c) Yes, Sir. The Government is giving
incentives for hamessing the power potential through
setting up small hydro power (SHP) projects. These include
incentives for detailed project report preparation and
subsidy to set up SHP projects. 89 potential sites with an
aggregate capacity of about 170 MW have been identified
in Jharkhand. So far, 6 SHP projects aggregating 4.05 MW
have been set up in the State and 8 projects aggregating
34.85 MW are under implementation.

Development of Device to Defuse Bomb

1452.SHRI ADHIR CHOWDHARY :
SHRI BHASKARRAO PATIL :
DR. CHARAN DAS MAHANT

Will the Minister of DEFENCE be pleased to state :

(a) whether the Government is aware of the fact that
a device has been developed which can defuse the bomb
before its explosion;

(b) if so, the details thereof;

(c) the extent to which the tests of the said device
has been successful; and

(d) the likely cost of the device?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) An electronic device based on
Electronic Counter Measures (ECM) has been developed
by DRDO which can temporarily mute the remotely
controlled improvised explosive device (RCIED) for
protection of convoy of vehicles.

(c) After successful evaluation of the device by the
Army, it has been inducted into service.

(d) The cost of each device is Rs. 30 lakh.
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Grants to Shia/Sunni Wakf Boards

1453.SHRI MAHESHWAR SINGH : Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state :

(a) whether the Shia and Sunni Wakf Boards get
Annual grants from the Government;

(b) if so, the grants given to them during each of
the last two years;

(c) whether the Chairman and other office bearers
of Wakf Boards are leasing out the land of several
Kabristans especially in Kullu district of Himachal Pradesh
despite a ban in this regards; and

(d) if so, the steps taken by the Government to check
such activities and the actions taken agaisnt the guilty
persons associated with Wakf Boards?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI
NAGMANI) : (a) and (b) The Central Government does not
provide any grants to Shia and Sunni Wakf Boards.
However, annual grants have been provided to Shia and
Sunni Wakf Boards by the concemed State Governments
as per statement enclosed.

(c) and (d) None of the Chairman and other office
bearers of the Wakf Boards have leased out the land of
Kabristans. However, the erstwhile Punjab Wakf Board had
leased out only some portion of Khasra No. 1726 situated
at inner Akhara Bazar, Kullu, which is adjacent to a
Kabristan to 12 different persons reserving an area of
5186.20 sq. yards for the running Kabristan.

Statement
(Rupees in Lakhs)
State Year-wise Grants
2001-02 2002-03

1 2 3
Andhra Pradesh 512 476
Andaman and Nicobar 6.00 7.565
Arunachal Pradesh Nil Nil
Assam 4.60 4.60
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1 2 3
Bihar 5.00 5.00 (for Shina
Wakf Board®
15.00 15.00 (for Sunni
Wakf Board)
Delhi 44.00 20.00
Goa Nil Nil
Gujarat Nil " Nil
Haryana Nil Nil
Himachal Pradesh Nil Nil
Kamataka 415 610
Kerala 20 20
Lakshadweep 15 15
Madhya Pradesh 57.45 60.00
Maharashtra Nil Nil
Manipur 3.00 5.00
Meghalaya 0.123 0.123
Orissa 11.10 14.00
Pondicherry 25.00 30.00
Punjab Nil Nil
Rajasthan Nil Nil
Tamil Nadu 45.00 45.00
Tripura 39.00 Nil
Uttar Pradesh 40.50 25.80 (Sunni Wakf
(Boad)"
3.07 5.34 (Shia Wakf
(Board)
West Bengal 48.88 53.93
Daman Nil Nil
Dadra and Nagar Haveli Nil Nil
Mizoram Nil Nil
Chandigarh Nil Nil
Nagaland Nil Nil
Sikkim Nil Nil

*Separate Shia and Sunni Wakf Boards have been
constituted only in Uttar Pradesh and Bihar.
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[English]
ROB/RUB at Mansa

1454.SHRI BHAN SINGH BHAURA : Will the Minister
of RAILWAYS be pleased to state :

(a) the present status of Rail Over Bridge/Road
Under Bridge project at Mansa in Punjab;

(b) the funds allocated and expenditure incurred
thereon far; and

(c) the target fixed for completion of said project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
and (b) The road over bridge near Mansa at Km. 245.92
in lieu of LC No. B-208 has already been sanctioned
during the Works Programme of 2003-04 and an outlay
of Rs. 10 lakhs have been provided during the year.
Railway shall construct Bridge proper (bridge over tracks)
and approaches shall be constructed by State Government.
There was a proposal for construction of a Road under
Bridge in lieu of level crossing No. 206 also at Mansa.
However, this proposal has been dropped by State
Govemment in view of its non-feasibiliy as advised by them
in April, 2003.

(c) Completion of Road Over Bridge will depend
upon completion of work on approaches to be done
by State Government Railway will ensure completion of
their portion of work (bridge over tracks) simultaneously
with completion of work of approaches by State
Govemment.

Slides on Environment in Cinema Halls

1455.DR. D.V.G. SHANKAR RAO : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether it is mandatory for cinema halls to
exhibit free of cost at least two slides on importance of
environmental protection;

(b) if so, whether all cinema halls are complying
with the orders; and

(c) it not, the action taken against the defaulters?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) According to the directions
contained in the Hon'ble Supreme Court's Order dated
22.11.1991 in Writ Petition (Civil) No. 860/1991 - M.C.
Mehta Vs. Union of India and Others, it is mandatory for
all cinema halls, touring cinemas and video parlours to
exhibit free of cost at least 2 slides/messages on
environment in each show undertaken by them.

(b) and (c) It has been informed by the Ministry of
Environment and Forests, under whose purview the
subject falls, that as per their available records of 2000,
all the Stats/UTs have reported compliance with the
Supreme Court’s Order. Further, Supreme Court in its Order
dated 26th February, 2003 has directed all States/UTs
through respective Chief Secretaries/Administrators to file
the status report of compliance to the Supreme Court's
Order.

HPT for Kokrajhar

1456. SHRI SANSUMA KHUNGGUR BWISWMUTHIARY :
Wili the Minister of INFORMATION AND BROADCASTING
be pleased to refer to Unstarred Question No. 3231 dated
August 14, 2003 regarding “HPT facilities for Kokrajhar”
and to state:

(a) whether the competent authority has approved
the scheme for setting up a high power transmitter with
the provision of production and other facilities;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the funds allocated and released for Kokrajhar
DD/AIR along with North East Region during the last five
years?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! RAVI
SHANKAR PRASAD) : (a) to (c) The scheme for
upgradation of the existing LPT at Kokrajhar to HPT is
included in the Special Package for North East Region
which is yet to be approved by the competent authority.
There is no proposal to set up Production facilities at

Kokrajhar.
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(d) Funds for HPT, Kakrajhar would be allocated
after the scheme is approved by the competent authority.
An amount of Rs. 221.09 lakhs was allocated for
AIR, Kokrajhar during the last five years out of which
Rs. 200.20 lakhs were actually released. The amount
released/spent by AIR and DD during the last five years
for expansion and upgradation of facilities in North East
region was Rs. 74.03 crores and Rs. 118.34 crores
respectively.

Setting Up of Food Plazas at
Railway Stations

1457.SHRI A.P. JITHENDER REDDY : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the Railways has set up Food Plazas
at the important railway stations in a move to improve the
quality of food and for providing hygienic and nutritious
fast food to the passengers:

(b) if so. the details thereof including names of
stations;

(c) the names of other stations where such food
plazas are likely to be set up; and

(d) the details of the other steps contemplated for
providing hygienic and nutritious food to passengers?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
and (b) Yes, Sir. So far 13 Food Plazas have come up at
(1) Pune (2) Chennai (3) Mumbai Central (4) Delhi (5)
Nizamuddin (6) Allahabad (7) Howrah (8) Viskhapatnam
(9) Ranchi (10) Kurseong (11) Patna-2 numbers (12) Tata
Nagar stations.

(c) The name of other stations where food plazas
are likely to be set up are Nagpur, Agra, Borivali,
Churchgate. Jaipur, Amritsar, Jammu, Ludhiana, Kanpur,
Bilaspur, Ghum. Rajendra Nagar, Bangalore, Madurai,
Trichur. Trichy, Coimbatore, Ernakulam, Ernakulam Town,
Trivandrum, Chennai Beach, Chennai Park, Chennai
Egmore, Shoranur. Vijayawada, Tirupati, Rajamundry and
James Street (Hyderabad).

(d) With a view to upgrade and professionalise
catering services on Indian Railways, the Ministry of
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Railways have set up the Indian Railways Catering and
Tourism Corporation Ltd. (IFICTC). Besides, measures have
been taken up by Zonal Railways for setting up of
automatic vending machines for dispensing cold drinks/
tea and coffee at stations, introduction of paper cups
for dispensing tea and coffee, serving food in three
piece casseroles to the passengers, provision of dustbins
for disposal of garbage in pantry cars as well as stations
and introduction of “Rail Neer” etc. Wherever Rail Neer has
not yet reached, packaged drinking water of approved
brands having Bureau of Indian Standards certificate are
sold.

Pending Rail Projects in West Bengal

1458. SHRI RUPCHAND MURMU : Will the Minister of
RAILWAYS be pleased to state :

(a) the number of Railway projects in West Bengal
for which survey work had been completed during the
Ninth Plan and which ‘could not be included in later
budgets;

(b) whether the Government propose to mobilize
additional funds for execution of these projects in the Tenth
Plan;

(c) if so, the details of these projects along with the
additional funds required therefor, and

(d) the steps taken by the Government to mobilize
the required funds for execution of pending projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
Surveys for eleven projects in West Bengal were
completed during the Ninth Plan, but could not be taken
up for execution.

(b) No, Sir.

(c) and (d) Do not arise. However, a humber of
initiatives have been taken to augment resources for
expediting completion of the ongoing projects. These
include sharing by State Govemments, Public/Private
Partnership, funding from Ministry of Defence and
funds for National Rail Vikas Yojana. With these efforts, it
may be feasible to expedite the progress of ongoing
projects.
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[Transiation]

Committee on Advertisements/
Programmes Code

1459.SHR! NIKHIL KUMAR CHOUDHARY :
SHRI T.T.V. DHINAKARAN :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the Government propose to ban the
companies taking recourse to obscenity in advertisements
of consumer durables in private T.V. Channel;

(b) if so, the details thereof;

(c) if so, whether an Inter-Ministerial committee has
been set up to look into the violation of programme code
by satellite TV channels;

(d) if so, the number of complaints received and the
action taken thereon; and

(e) the details of penalty imposed on repeated
violators?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (c) The codes for commercial
advertising of AIR and Doordarshan and the Advertising
Code applicable to TV channels transmitted through
cable service contain safeguards against obscenity. Inter-
Ministerial committees have been set up under Section 20
of the Cable Television Networks (Regulation) Act, 1995
to look into violation of ‘Programme Code’ and ‘Advertising
Code’ in respect of programmes and advertisements
telecast through cable service.

(d) and (e) The matter relating to serials Temptation
Island, Kavita, Kyonki Saas Bhi Kabhi Bahu Thi, Ram
Khilawan CM ‘n’ Family and Horror serials etc. were placed
before the Programme Committee. On recommendations
of the Committee, orders were issued to channeis not to
telecast/re-telecast serial “Temptation Island” and a
particular episode of serial “Kavita”. All channels were
asked to telecast horror serials such as “Ssshh.. Koi Hai"
only after 10:10 p.m. on weekdays and avoid such telecast
on weekends with visible wamnings. An advisory was also
issued to Indian Broadcasting Foundation, to direct its
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Members channels, to strictly adhere to the provisions of
the Programme Code. This is a continuous process. No
repetitions of violations have been reported.

Vlolaglon of Guidelines by Doordarshan

1460.SHRI SHIVAJI MANE :
SHRI ABDUL RASHID SHAHEEN :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the guidelines followed for the clearance of
serials in Doordarshan;

(b) whether these guidelines have been flouted;

(c) if so, the details of the violation of these
guideiines during each of the last three years; and

(d) the action taken/proposed to be téken by the
Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) Prasar Bharati has informed that
there are guidelines for the consideration, processing and
approval of proposals from outside producers for telecast
of TV programmes/serials under “Sponsorship Category”
and “Commissioned Category”. These guidelines are
available on Doordarshan website:www.ddindia.com.

(b) to (d) Prasar Bharati has informed that in
exceptional cases where high quality sponsored
programmes are required as channel driver, Empowered
Committee/Prasar Bharati Board is approached to approve
the proposal in relaxation of guidelines keeping in view
of the concept and content of the serial, status of the
producer/p.roduction house, production and technical
quality of the programme and market potential etc.

[English]
Rall Projects in Gujarat

1461.SHRI RATILAL KALIDAS VARMA
SHRI SAVSHIBHAI MAKWANA :
SHRI BALASAHEB VIKHE PATIL :
SHRI GJ. JAVIYA :

Wilt the Minister of RAILWAYS be pleased to state :



95 Written Answers

(a)

projects

the present status of new/on-going and pending

rail in Gujarat, alongwith target fixed for

completion, project-wise;

(b) the funds allocated and expenditure incurred
thereon so far, project-wise;

(c) whether there is a considerable increase in
expenditure for such projects;

(d)

if so. the reasons therefor;

(e)

schedule;

whether some projects are lagging behind the

(f) if so, the steps taken by the Government for
timely completion of these projects; and

(9)

requests for new rail projects in Gujarat; and

whether the Governmment has also received

(h) if so, the details thereof and action taken on
each of the project?
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THE MINISTER OF STATE IN THE MINISTRY

OF RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] :

(a) and (b) Position is given in Statement-I enclosed.

(c) and (d) There has been increase in the anticipated
cost of the projects in comparison to the original cost due
to general price escalation in the interventing period,
change in standards and scope of work as per site
requirements. The expenditure is within the sanctioned cost
and as per the Budget outlays provided and funds received
from the co-sharers.

(e) and (f) Projects are being progressed as per
availability of resources. A number of initiatives have been
taken to augment resources for expediting completion of
the ongoing projects. These include sharing by State
Govemments, Public/Private Partnership, funding from
Ministry of Defence, additional resources for National
Project of Udhampur-Srinagar-Baramulla and funds for
National Rail Vikas Yojana. With these efforts, it may be
feasible to expedite the progress of projects.

(g) and (h) Position is given in Statement-il enclosed.

Statement-|

Details of new/on-going and pending projects alongwith funds allocated, expenditure
incurred and target date fixed for completion is as under :~

(Rs. In crore)

Sl. Project Year of Cost Anticipated Budget Status
No. Inclusion expendi-  Outlay
in ture upto 2003-
Budget March 04
2003
1 2 3 4 5 6 7
New Lines
1. Gandhinagar-Adrej Moti- 2000-01 49.96 10’ 15 30 hectare out of 45 hectare land has
Kalol ' been acquired. Earthwork and bridgeworks
are in various stages of progress. The
entire project including conversion of
Adraj Moti-Kalol is planned for completion
during 2004-05 depending upon
availability of resources.
2. Godhra-Indore and Dewas- 19898-90 900 59.73 20 This work is being executed in phases.

Maksi

Dewas-Maksi (36 Km) has been com-
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1 2 3 4 5 6 7

pleted and commissioned. Preliminary
arrangements are being made to take up
the work on remaining section.

Gauge Conversion

3. Gandhidham-Palanpur 1998-99 344.63 25.57 100 Earthwork, bridges and ballasting have
been taken up and are in various stages
of progress. The project is covered under
National Rail Vikas Yojana. This project is
likely to be completed in next 2-3 years
as per the availability of resources.

4. Surendranagar-Bhavnagar-  1996-97 372 157.04 15 The work of conversion of main line from
Rajula-Mahuwa with the Surendranagar to Rajula with connectivity
extension upto Pipavav to Pipavav has been completed. Work of
and Sihor-Palitana. guage conversion of Dhola-Bhavnagar,

Sihor-Palitana and Rajula-Mahuva is also
in progress. Dhola-Bhavnagar and Rajula-
Mahuva is targeted for completion during

2003-04.

5. Rajkot-Veraval including 1994-95 359.8 116.75 35 Work on Rajkot-Junagarh section (103
material modification for km) has been completed. Work on
extension from Wansjalia remaining portion of main line is also in
to Jetalsar. progress and is targetted for completion

during 2003-04. Guage conversion of
Wansjalia-Jetalsar taken up as a material
modification to this work is also in
progress.

6. Bhildi-Viramgam 1990-91 134.8 17.16 1 The project consists of gauge conversion
from Viramgam to Patan and construction
of new line of 52.64 Km between Patan
and Bhildi. On Viramgam-Mahesana (65
Km), earthwork, bridges and ballasting
collection are in progress. The work of
supply of balance quantity of ballast, P.
Way linking, signalling and tele-
communication works are being executed
under BOT (Build, Own and Transfer) by
Viramgam-Mahesana Project Ltd. (VMPL).
The work under BOT has commenced on
27.7.2003 and is targeted for completion
during 2004-05 depending upon progress
of BOT contractor.
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1

2 3 4

6 7

7.

8.

Phulera-Marwar-Ahmedabad  1993-94 637.35 632.35 1 The work has been completed and

Bhildi-Samdari 1990-91 244.74

Doubling

9.

Surat-Kosamba (Phase-l) 2000-01 49

commissioned. Residual works of
Ahmedabad Yard remodelling are in
progress.

Gauge conversion of Rewari-Delhi (82.5
Km) is also a part of this work where
formation works have been completed.
Conversion will be dovetailed with the
conversion of adjoining metre gauge
sections.

1.87 30 This work was sanctioned in 1990-91 as

a part of Kandla-Bhatinda rail link. The
work was earlier given lower priority in
view of gauge conversion of Delhi-
Ahmedabad. Tenders for ballast supply
and civil works are under process. The
project is being implemented under
National Rail Vikas Yojana.

0.1 5 This project is being regulated as per low

operational priority.

Statement-Il

Record of each and every demand for construction of new project is not maintained. However, some of the
proposals received by the Government for construction of new rail lines in the last few
years in the State of Gujarat is as under :

Sl.No. Proposal

Action Taken

1

2

3

New Line

1.

2.

Gandhinagar-Adraj Moti
Veraval-Somnath-Kodinar

Surendranagar-Limbdi-Loliya-Wadgaon-Khambat-
Kavi-Jambusar-Bharuch and Surendranagar-Limbdi-
Bagodara-Khambat-Bharuch

Extension of rail line from Modasa to Titoi
Kharaghoda-Santalpur

Dholera Port-Bhavnagar Port

Work included in the budget 2000-2001.
New line work from Veraval to Somnath has been taken up.

Work on Surendraragar-Limbdi has been completed. In
view of heavy throwforward of ongoing projects and acute
constraint of resources, it has not been found feasible to
consider remaining portion of this proposal.

Survey completed and report is under examination.
Survey is in progress.

Survey is in progress from Bhavnagar to Tarapur via
Dholera.
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1 2

3

7. Extension upto Hazira Port new line

8. Bhavnagar-Tarapur

Study is being done on behalf of Gujarat Maritime Board
by RITES.

Survey is in progress.

Besides the above, following proposals for
construction of new lines have also been received,
However, it has not been feasible to take up the proposed
projects in view of heavy throw-forward of ongoing works
and constraint of resources. The proposals received are
as under :—

1. Porbandar-Porbandar Port
2. New Hapa-Dahinsara

3. Extension of rail line from Taranga Hill/Khedbrahma
to Ambaji and Abu Road

4. Extension of Surendranagar-Pipavav rail line upto
Jafrabad

5. Amreli-Liliya Mota

6. Umreth-Vina-Nadiad-Vaso-Dholka-Surendranagar

7. Radhanpur-Harij Chanasma-Mahesana

8. Radhanpur-Sami Shankheshwar-Viramgam

9. Radhanpur-Tharad-Sanchor-Jodhpur

19. Dholavira-Rapar-Tikar-Hadavad-Malvan-Ahemedabad

11. Dholera Port-Surendranagar

Conversion of MG Line into BG between
Rangia Jn. and Murkhongselek

1462. SHRI SANSUMA KHUNGGUR BWISWMUTHIARY :
Will the Minister of RAILWAYS be pleased to state :

(a) whether the Goverment has taken a decision to
convert the MG line into BG line between Rangia Jn. and
Murkhongselek;

(b) if so, the details thereof;

(c) the time by which work in the said project is
likely to be started; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
to (d) Based on demands, the survey report for guage
conversion of Rangia to Murkongselek and linked figures
has been updated. The proposal has been processed for
necessary approvals. The work would be taken up as and
when the requisite clearances are received and the work
is included in the Budget.

Setting Up of Hydel Power Project
in Gujarat

1463.SHRI RAMSINH RATHWA : Will the Minister of
POWER be pleased to state :

(a) whether the Union Govemmeﬁt has any proposal
for setting up of a Hydel Power Project in Gujarat:

(b) if so, the details thereof, and

(c) the time by which the final decision is likely to
be taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI| MEHTA) : (a) to (c) There
is, at present, no Hydro Electric Project under consideration
of the Government for being set up in Gujarat.

Communication Network to Flash
Accident Relating News

1464.SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of RAILWAYS be pleased to state :

{a) whether there is no communication network with
railways to report immediately the accident and other
untoward incidents relating to railways;

(b) it so, the reasons therefor;

(c) whether the railways wholly depend on the
electronic media to know about the accidents etc: and

(d) if so, the remedial measures taken by the
railways to have its own communication network to flash
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the news and information relating to railways accidents,
etc?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS [SHRI BASANGOUDA R. PATIL (YATNAL)] : (a)
and (b) Railways have an extensive communication
network, which is used for train operations, control, safety
and administrative functions. The same network is used for
reporting of accidents and other untoward incidents, as
and when occurring, on the Railways. However, the
existing communication network does not provide real-time
on-line communication from trains running between the
stations to Control Rooms. On busy sections, however, Very
High Frequency (VHF) sets have been provided to be used
by train crews and Station Masters to communicate during
emergent situations.

(c) No, Sir.

(d) Railways are continually upgrading their
communication network to facilitate Operational and Train
Control activities. Satellite phones, Wireless in Local Loop
(WLL) exchanges, mobile phones and other allied
equipments are being added to the set up to cater for faster
mode of communication, from the site of accident.

Power Blackouts

1465.SHRI K. YERRANNAIDU Will the Minister of
POWER be pleased to state :

(a) whether the Government of United States and
some European Union Governments have approached
India to know as to how India tackles the power blackouts;

(b) if so, the names of countries which have
contacted Government of India in this regard; and

(c) the other details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) The
power experts from North America and European countries
as also from other parts of the world, during interaction
with officials of POWERGRID at various fora, have
expressed keen interest in grid management practices of
India owing to its vast network. However, no formal
proposal has been received by Govemment or by
POWERGRID in this regard.
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Civilian Flights from Defence Air-base

1466.SHRI B. VENKATESHWARLU : Will the Minister
of DEFENCE be pleased to state :

(a) whether the Government has decided to allow
defence air bases for operating civilian flights to facilitate
greater air connectivity in the country;

(b) if so, whether it would pose any problem to the
security of the country;

(c) if so, the reaction of the Government thereto and
the steps taken by the Government in this regard; and

(d) the number of defence air bases to be allowed
for civilian flights?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Scheduled and non-scheduled civil air
operations are already being undertaken from Defence
airfields.

(b) No, Sir.
(c) Does not arise.

(d) Request from civil operators are considered on
a case to case basis.

[Translation)

Violation of Geneva Conventions by
Pakistani Forces

1467.SHRI RAM VILAS PASWAN :
SHRI RAMJIVAN SINGH :

Will the Minister of DEFENCE be pleased to state :

(a) whether the bodies of the Indian soldiers killed
on LoC in Jammu and Kashmir are retumed mutilated by
the Pak forces;

(b) if so, the number of such cases reported during
the last three years so far,

(c) whether such acts of the Pakistani forces are in
utter violation of the Geneva conventions for treatment of
the bodies of soldiers in such cases;

(d) if so, the reaction of the Government with regard
thereto; and
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(e

regard?

the steps taken by the Govemment in this

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) There has been no case in
the past three years wherein the Pakistan Amy has
retumed bodies of Indian soldiers, killed on Line of Control
in Jammu and Kashmir, in a mutilated condition.

(c) to (e) Do not arise.

Power Projects in Maharashtra
during Tenth Plan

1468. KUMARI BHAVANA PUNDLIKRAO GAWALI :
SHRI DANVE RAOSAHEB PATIL :

Will the Minister of POWER be pleased to state :

(a) the number of new power projects started in
Maharashtra during the Tenth Five Year Plan;
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(b) the cost of each project, the source of finance
and the details of the organizations interested in starting
projects, if any; and

(c) the details of the latest power tariff for
agriculture, imigation and domestic consumption in the
State?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANTI MEHTA) : (a) Work on new
power projects in Maharashtra has not started during X
Five Year Plan so far.

(b) Does not arise.

(c) Tariff applicable to domestic and agriculture
categories of consumers of Maharashtra State Electricity
Board as notified by Maharashtra Electricity Regulatory
Commission recently is enclosed as Statement.

Statement
Existing Revised
Consumer category/ Demand Charge Energy T and D ConsumerCategoryy Demand Energy Regula-
slab (Rs/HPMonth) or  charge loss slab Charge charge tory
(Rs/Service (paise/ Charge (Rs/HP/  (paise/  Liability
Connection per unit) (paise/ Month) unit) (paise/
Month) unit) or (Rs/ unit)
Service
Connec-
tion per
Month)
1 2 3 4 5 6 7 8
Domestic Domestic
0-30 Units Rs. 20 per service 100 10 0-30 units 20 125 0
connection
31-100 Units Rs. 30 per service 255 20 31-100 units 40 290 0
connection for single
101-300 Units phase; Rs. 75 per 295 40 290 0
service connection
Above 300 Units ¢, three phase; 455 100-300 units More 40 400 0

(only balance Units)  aqgitional Fixed

charge of Rs. 75
per 10KW load or

than 300 units
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1 2 3 4 5 6 7 8
part thereof above
10 KW load shall be
payable.
Additional fixed 75 Additional fixed 100
charge-3 phase charge 3 phase
Additional fixed 75 per 10 KW Additional fixed 100 per
charge-CL > 10KW charge CL>10 KW 10 KW
Agriculture Agriculture
Flat Rate Tarift (HP Rs. 110 per 0 Rs. 10  Flat Rate Tariff (Rs/
per month) per HP  HP/Month)
per month
a. Circles with cons. 150 0 0
Norm<1300 hrs per
HP/year
b. Circles with cons. 180 0 0
norm>1300 hrs per
HP/year
Metered Tariff (HP Rs. 10 920 10 Metered tariff includ- 15 110 0
per month) ing poultry
[English] made by the States to clear the balance amount of their

Outstanding dues recovered by
NTPC from SEBs

1469. SHRIMATI PRABHA RAU :
SHRI VILAS MUTTEMWAR

Will the Minister of POWER be pleased to state :

(a) whether National Thermal Power Corporation
(NTPC) has recovered a good amount of their outstanding
dues from the State Govermments;

(b) if so, the total amount recovered from the State
Government and the balance outstanding dues against
each State as on date; and

(c) the amount of surcharge and penalties which
have been written off, State-wise and the commitments

dues?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c)
Government of India implemented scheme for One Time
Settiement of the dues of State Electricity Boards (SEBs)
on 17.4.2002 for securitization of outstanding dues as on
30.09.2001 payable by various SEBs. The scheme
provides that total outstanding dues as on 30.09.2001
including 40% surcharge would be securitized by issuance
of 15 year 8.5% tax-free bonds and balance 60%
surcharge payavble by SEBs to CPSUs would be waived
off. Further, bonds issued by SEBs after 1.3.1998 but
oustanding as on 30.09.2001. were also eligible for
conversion under the scheme.

Pursuant to the impiementation to the scheme,
tripartite agreement for implementation was signed by all
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the 28 State Governments. Accordingly, the power bonds
amounting to Rs. 15,788.396 crore have been received by
National Thermal Power Corporation (NTPC) in September,
2003 from the States to whom NTPC is supplying power.
The details are enclosed as Statement-l. The liquidation
of oustanding dues payable by the concemed SEBs are
discussed and resolved by NTPC.

As per the One Time Settlement Scheme the details
pertaining to the amount of surcharge etc., which have
been written off are enclosed as Statement-ll. The total
oustanding dues for NTPC from various SEBs etc. as on
31.10.2003 are enclosed as Statement-lil.

Statement-|

Details of Bonds issued by RBI on one time
Settlement Scheme

(Rs. Crore)

Sl States Bond issued
No.

1 2 3

1. Uttar Pradesh 3989.9000
2. Uttaranchal 399.6500
3. Rajasthan 290.0000
4. Punjab 346.2300
5. Haryana 1075.000
6. Himachal Pradesh 33.3880
7. Maharashtra 381.4000
8. Gujarat 837.2400
9. Andhra Pradesh 1260.6500
10. Karnataka 196.6100
11. Tamil Nadu 465.0660
12. Kerala 1002.4000
13. West Bengal 1174.2480
14. Assam 51.4640
15. Jammu and Kashmir 367.3600
16. Sikkim 34.1960
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17. Orissa 1102.8740
18. Bihar 1466.6600
19. Madhya Pradesh 830.8400
20. Chhattisgarh 483.2200
21. Jharkhand -
22. Delhi -

Total 15788.3960

Statement-ll
Amount of Surcharge (60%) Written off from
SEBS/State Utilities due for NTPC
(Rs. in lakh)
Sl. State Electricity Boards 60% written off
No. (SEB)/State Utilities surcharge
pertaining to the
States/Uts

1 2 3
1. Uttar Pradesh 55540
2.  Uttaranchal 6172
3. Rajasthan 4908
4.  Punjab 373
5. Haryana 8216
6. Himachal Pradesh 626
7. Jammu and Kashmir 423
8. Madhya Pradesh 9023
9.  Chhattisgarh 12635
10. Maharashtra 5402
11. Gujarat 14174
12. Andhra Pradesh 3078
13. Karnataka 4988
14. Tamil Nadu 9172
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1 2 3 1 2 3 4 5
15. Kerala 8307 14. Himachal Pradesh -1290 0 -1290
16. West Bengal 44748 15. Jammu and Kashmir -32 0 -32
17. Bihar 53601 16. Jharkhand 89190 77683 166873
18. Orissa 10888 17. Karnataka -41 107 66
19. Sikkim 983 18. Kerala 15227 6933 22160
20. Jharkhand 0 19. Madhya Pradesh 14415 336 14751
21. Assam 1505 20. Maharashtra 4771 686 5457
Total 254762 21. Manipur 0 0 0
22. Meghalaya 0 0 0
Statement-lil
23. Mizoram 0 0 0
Outstanding dues of NTPC as on 31.10.2003
24. Nagaland 0 0 0
(Rs. in lakh)
25. NEEPCO 0 0 0
Sl. SEBs/State Utilities Outstanding dues 26. Orissa 24946 1677 26623
No.  Pertaining to Principal Surcharge Total
States/UTs 27. Others 0 0 0
1 2 3 4 5 28. Punjab -890 0 -890
1. Andhra Pradesh -9014 46  -8968 29. Pondicherry -668 24 -644
2. Arunachal Pradesh 0 0 0 30. Rajasthan 837 125 962
3. Assam 132 211 343 31. State Govenments 0 0 0
4. Bihar 81119 5483 86602 2. Sikkim 244 44 288
6. Chhattisgarh 13809 21058 34867 o4 Tripura 0 0 0
7. Cooperatives 0 0 0 35. Uttar Pradesh 1100 0 1100
8. Delhi 186705 193589 380294 OO Utaranchal 371 0 371
9. Dadar and Nagar -34 0 -34 37. West Bengal 0 129 129
Haveli Total 394898 309666 704564
10. Daman and Di -866 0 -866
and b 1. Damodar Valley 10811 28438 39249
11. Guijarat -208 1103 895 Corporation
12. Goa -124 0 -124 2. Powergrid 44 194 238

13. Haryana -21107 315 -20792 3. Railways 1 0 1
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1 2 3 4 5
4. NTPC Vidyut 24 0 24
Vyapar Nigam
5. Unscheduled -140 0 -140
Interchange
Total 10740 28632 39372
Grand Total 405638 338298 743936
[Translation]

Target for Power Generation

1470.SHRI THAWAR CHAND GEHLOT :
SHRI ABDUL RASHID SHAHEEN :
DR. M.P. JAISWAL :
SHRI HARIBHAI CHAUDHARY :
SHRI MANSINH PATEL :
SHRIMATI RAJKUMARI RATNA SINGH :
SHRI SHIVAJI VITHALRAO KAMBLE :

Will the Minister of POWER be pleased to
state :

(a) whether there is acute shortage of electricity in
the country;

(b) if so, the present demand, shortage of electricity,
State-wise;

(c) whether the Govemment has made any
assessment in regard to requirement of electric during the
Tenth Plan in the country, State-wise; and

(d) if so, the manner in which the Govemment
propose to provide assistance to those to overcome the
present power crises and action taken in this regard so
far?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) There are
power shortages of varying degree in different States of
the country.

(b) State-wise actual power supply position both
in tems of energy and peak demand in month of
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November, 2003 and April-November, 2003 is given in
Statement-I.

(c) State-wise anticipated requirement of power
both in terms of energy and peak at the of 10th Plan
according to 16th Electric Power Survey (EPS) Report is
enclosed in Statement-Il.

(d) Electricity is a concurrent subject. However,
supply and distribution of electricity State is the responsibility
of the State Government/State Power Utility concerned,
Central Government only supplements the efforts of the
State Governmets by setting up of power plants through
Central Power Sector Undertakings (CPSUs) in Central
Sector and providing allocations from Central Generating
Stations in the region. However, the following assistance
is being provided by the Government to improve the power
supply in the country :

(i) 10th Plan capacity addition of around 41,110
MW has been targeted in all Sectors (State+
Private+Central) out of which 22,832 MW s in
the Central Sector.

(ii)  Additional allocation from unallocated quota of
Central Sector Stations in the Region/outside the
Region.

(i) Enhancement of Inter regional/lnter-State power
transfer from surplus to deficit region by
augmenting/strengthening inter-regional
transmission links leading to formation of
National Grid.

(iv) Renovation and Modernization (R and M),
uprating and life extension (LE) of existing old
and inefficient generating units. Power Finance
Corporation (PFC) provides financial assistance
for R and M and LE works at lower rate of

interest.

(v) Funds are being provided for strengthening/
augmentation of sub-transmission and
distribution systems of States under Accelerated
Power Development and Reforms Programme
(APDRP) for reduction in aggregate Transmission
and commercial losses.
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Statement-|

Actual Power Supply Position
Figures are in MU

November '2003 April-November '2003

State/System/Region ~ Require-  Availability Surplus/Deficit (-) Require-  Availability  Surplus/Deficit (-)

ment ment

(MU) (MU) (MU) (%) (MU) (ML) (MU) (%)

1 2 3 4 5 6 7 8 9

Chandigarh 72 72 0 0.0 765 764 -1 -0.1
Delhi 1436 1427 -9 -0.6 14056 13857 -199 -1.4
Haryana 1482 1391 -91 6.1 14135 13532 -603 -4.3
Himachal Pradesh 278 278 0 0.0 2277 2270 -7 -0.3
Jammu and Kashmir 564 545 -19 -3.4 4578 4309 -269 -5.9
Punjab 2036 1980 -56 -2.8 22713 22021 -692 -3.0
Rajasthan 2458 2454 -4 -0.2 16293 16191 -102 -0.6
Uttar Pradesh 3739 3329 -410 -11.0 30653 26555 -4098 -13.4
Uttaranchal 343 336 -7 -2.0 2733 2684 -49 -1.8
Northem Region 12408 11812 -596 -4.8 108203 102183 -6020 -5.6
Chhattisgarh 763 756 -7 -0.9 6586 6379 -207 -3.1
Gujarat 5252 4500 -752 -14.3 36484 32326 -4158 -11.4
Madhya Pradesh 3196 2923 -273 -8.5 19326 17035 -2291 -11.9
Maharashtra 7713 6864 -849 -11.0 56558 51423 -5135 -9.1
Daman and Diu(*) 91 91 0 0.0 274 274 0 0.0
Dadar Nagar Haveli(*) 160 160 0 0.0 451 451 0 0.0
Goa 172 172 0 0.0 1297 1297 0 0.0
Western Region 17347 15466 -1881 -10.8 120976 109185 -11791 -9.7
Andhra Pradesh 4036 3994 -42. -1.0 304Q5 29439 -966 -3.2
Karnataka 2952 2628 -324 -11.0 22668 19312 -3356 -14.8
Kerala 1058 1025 -33 -3.1 8480 8187 -293 -3.5
Tamil Nadu 3427 3391 -36 -1.1 29218 28941 -277 -0.9
Pondicherry 113 113 0 0.0 982 982 0 0.0
Southem Region 11586 11151 -435 -3.8 91753 86861 -4892 -5.3

Bihar 630 451 -179 -28.4 5052 3820 -1232 -24.4
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1 2 3 4 5 6 7 8 9
bvC 694 683 -1 -1.6 5450 6379 - -1.3
Jharkhand 275 267 -8 29 2145 2042 -103 -4.8
Orissa 1116 1096 -20 -1.8 9155 9008 -147 -1.6
West Bengal + Sikkim 1612 1583 -29 -1.8 15151 14837 -314 2.1
Eastern Region 4327 4080 -247 5.7 36953 35086 -1867 -5.1
Arunachal Pradesh 13 13 0 0.0 126 124 -2 -1.6
Assam 291 273 -18 -6.2 2369 2236 -133 -5.6
Manipur 49 48 -1 -2.0 324 318 -6 -1.9
Meghalaya 100 91 -9 9.0 721 691 -30 -4.2
Mizoram 26 26 0 0.0 183 179 -4 -2.2
Nagaland 30 29 -1 -3.3 202 199 -3 -1.5
Tripura 58 53 -5 -8.6 483 455 -28 -5.8
North-Eastern Region 567 5§33 -34 -6.0 4408 4202 -206 -4.7
All India 46235 43042 -3193 6.9 362293 337517  -24776 -6.8

(*) Daman and Diu and Dadar Nagar Haveli figures for the period of April-August’ 03 are included in Guijarat

Peak Demand/Peak Met
(Figures in net MW)

November '2003 April-November '2003
State/System/Region Peak Peak Surmplus/Deficit (-) Peak Peak Sumplus/Deficit (-)
Demand Met Demand Met
(MW) (MW) (MW) (%) (MW) (MW) (MW) (%)
1 2 3 4 5 6 7 8 9

Chandigarh 147 147 0 0.0 188 188 0 0.0
Delhi 2818 2801 -17 -0.6 3389 3284 -105 -3.1
Haryana 2965 2717 -248 -8.4 3465 3278 -187 5.4
Himachal Pradesh 543 543 0 0.0 665 665 0 0.0
Jammu and Kashmir 1035 985 -50 -4.8 1268 1218 -50 -3.9
Punjab 3753 3580 -173 -4.6 6922 5622 -300 -5.1
Rajasthan 3937 3937 0 0.0 3937 3937 0 0.0
Uttar Pradesh 7057 5742 -1315 -18.6 7218 5973 -1245 -17.2
Uttaranchal 711 695 -16 23 766 726 -40 5.2

Northem Region 22414 20563 -1851 -8.3 23817 21961 -1856 -7.8
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1 2 3 4 5 6 7 8 9
Chhattisgarh 1548 1435 -113 -7.3 1669 1485 -184 -11.0
Guijarat 9820 7196 2624 -26.7 9820 7196 -2624 -26.7
Madhya Pradesh 5392 4647 -745 -13.8 5392 4647 -745 -13.8
Maharashtra 14211 11282 2929 -20.6 14211 11282 -2929 -20.6
Daman and Diu(*) 181 181 0 0.0 181 181 0 0.0
Dadar Nagar Haveli(*) 250 250 0 0.0 315 315 0 0.0
Goa 332 332 0 0.0 332 332 0 0.0
Western Region 29076 23376 5700 -19.6 29076 23376 -5700 -19.6
Andhra Pradesh 6907 6777 -130 -1.9 8679 7143 -1536 -17.7
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